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FTOST TF ST FATAL
(aforsr farsmT)
(HATIT ITARX ARTASLATAH)
gt
sifaw s g
7% feeeft 28 femwae, 2023

TS (THUERE) 9T« 9. 06/2023

v AT 5. o & Hiex wiew ¥ g cefiie B it ($ i) ofie” smamat o areaedt
I it ATt e s |

%. AT A TS

1. BLE. 7/12/2023-FSAE—R.—a9T OO0 9T TATHTET ST g s sfafaam, 1975 (e smr
Carterfeam” off T AT ) ST H9T WS U TATHLAT HIHT (e ST (ITfed awqel ff T8+, 39
T qTeALTeT S T AT 3 FAZOT qAT AT 1 Ferieor) Fawmaett, 1995 (5 o “FemmEe”
T FgT 7 B), F AqE 7. Regfoe Rar ar.for (R st carf=eprwat” am “araes” Fgr 1ar g) 7
e yrferr (S T “STTEsRT” |1 g7 97 8) % 906l UF sfaed e a1 g, S| =i+ 9.
ot (S o “Hag 390 fF gl TAT ) F A % AT qgi F [FaATfad “Has giege & o vefifem

7990 G1/2023 )
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AT wHTee (2410) sfte” (B ot “Hag aeq” a1 =i Sore” ot #77 T@0 §) % sl O
TSt qreArey = 7 fAoriars averr Fe &7 e o 1 )

. SOEH o HaE I A b AAAT AT F FATAT Hag € 6 qTed 3 T IANT il TROMHT &fd
STTEY Y@ AT IHhT AT BI T AT (AT § 31T Hag 297 F oA o F°aT agi ¥ [Faifaa qag
FE o ATATAT T AN TTeALT [ 0l THTAT FEel 3T I ST L@ HT Tre 7T g

.t #F 9T 9 F, (5) H 7 ATl & ATI-ATT Tg WAL g o qreAredt o wr s uge qal
AT ST AT IH A 6l TG & 5 FUT il GHITH 92 HSIATET 31 SATAT 3 S Iaswry & ow 7g
TEHEAT FIAT uterd g T T gow At G F 9Ted 7 fq & SHr T AT IHAT G g Al
TATAAT § | IFT o ATATE, TMARNET % {70 = J2RT FRET AT 30T a2 7 7w 1w Gfgaq =7
TqTeATIRT ST ATLTE I¥ g THIEAT FLAT TuTera g T a7 9o it au1ie ¥ 9req i afa & Jy

T AT ITHT AT g Y HATIAT |
. FRgwmEett & =W 23(19) § MeTa Jmae e &

" ZF TG F SGvd TITAT AT F1Z [Fe79Tc80F Teazid] 4o# 36 I #37 #1 aria &
q77 TG #1 FqE F [T THTET BT | 17 (@& %7 941 @d 1 957 9¢ 97 93 FEIT
FTRT 97T 3931 3T & 37 T f[@fgaq &7 & Treiiaa Jq<re # e 97 39 Jald & g, I
Fale F1 GHAIH T THEIT Fql8 & HIa¢ TF THIET 17 39 [75%9 a7 g9 14 377 Tl
o[ THTCT ZI7 & T127 ST 53 T 7 &1 13T 757 AT 31 Jaigi< g7 #1 a9raar 51"

. Tt FEHTEEt F e 23 % qror afea sfa\aw S gmr 9(F)(5) F ATHET T AN Al A o
T TTEA T AT HT TATAAT % TAHGSST Q16T a1 [Afead & & qrediihd saad & e 9%
TTTErERTT o STTe=eT /. 7/12/2023-Sisttereme faaid 20 fda, 2023 % Areqw & [Qurigs qefiear
ST T QI3 %1 37T T ST FX o [o10 o AT I Qe ol GHTE & qTed 3T 9 S2ART Al &fd
& ST Tl AT TG 0l SFTaT 8 3T FAT A1 6 qA 6 74T dgf & HAad 9ag aeq & 999 §
TTeATdT [ T AR T Fl SraeTahadT gl

. Td H Ty 9 29T 4.4.2018 FT =14, HATIAT, ATSAE, IFEA07 HIRAT 3T T34 37 | Hag a5
& ATITAL o Hael | qTeALrel ST T L& & off 37T ST #2978 | = TROH Arag=er
. 06/9/2018-STSiTU=T faai 21.02.2019 F ATEAH | HId, HATAAT, AT AT THal F3d & ATl
F g Memamews g v it Rrerfeer i o sifaw sti=r oo & sfeerd g & 2 e
% ATLTT T 3 TCRTT G AT 9ok AT=AT |, 15/2019 — HaT 9o (T =i 29.03.2018
& TTeA | fAe=aTens qreAreY ook AT T A7)

. T ST A A9 e § aarar § T o o ¥ a7e UEIET 3 orefi ot 2oit S wefom, g
Y T34 T | AT FIAT e T § 37T dTeirems a7 dTeirems & 94 & a9 § s Aa7d dal gU gl
gt FaraT & adar aRRafaat § saa 39t & 91eq a1 Afd f AL FATaET 8l gl TH THRE q;WG
SN A A F4 % (a6g e Fl AT L@ T AL AT 2

. FAHTT FHIAT & AT H a9 = IR0 §. 06/9/2018-Fistiust fadi® 21.02.2019 & #@rea« |
ST Sag F&q o Faterd qaadt o= & THT T8 g JET 9o ATeg=aT 7. 15/2019 — AT %
(u=TeT) faAis 29.03.2018 F T HATrad (hIT AT AT 3T ST = 27 & el g o e s+
T | TG q & AT T HI1HT g, ATTHA 2

BIERI]
Tag ST o Taer H ITTARTE gIeT 1= AToTa TRt &7 9T 36T 1T 2

. T FraTaet F siavta [Afdce mfasrd #1 =i semm f J T ek g uw e
AR T gall & e =0 S, 1. & q & a1 agi & FAifaa “89ee Ateqa & o
ufdete fEeTeer wEfiee (Siv) ofie” 9% g5 & AR areAreft e & g aHieT e
AT AT T 8 3T 9Ted ST T &7 AT 907 AT 2




[¢TRT |—=ue 1] T T TSI © T 3

Vi

T g St/ A, gt grEdT o a4t oa F fGOeg gow v Aw o | gty we
SN T AU ATET § T TqATIT o [k T o 978 USIST & T 1= 907 ST HeAforaT,
el T 3T THET ILT T AATT FTH T2 T ¢ ST dTiwems a1 fieiens & o & a9 & g
AMATT Tl g gl Seaid Farar & ada qifeafaai § SFq q90 | 9Ted AT Afq & ws
TATAAT A51 81 TH THE A SANT 7 Hae A1 o [d%g oo Bl ST L@ F1 Tre &ham
gl

TSR F ST Fa8 5 % 37 F97 (5) % SAqA = &l HIAATEN ol AT FA o T8l
et sraad o % fAurias qe et F 9T g % q9g § 9d § A9 & gy &
srfergra fm)

TTTEraTY & Hag 397 | Hag a%q & ATd F Haterd qreardl S it [&ad Fd gu AT
& TSI STETLTI | TahTierd faqts 20 fordaw, 2023 it U Arasia® a7 ST ir off)

TTEERT F WA § A9 F gATaTE, J9 § A1q Icarashi/[Aaiasni i =3 3TN &l AdaF
FTT ITAsY FHXTT T TAqT o ATETE ST AT STTEAAT 1 ek ST Foft T oY 39 =
AT ATTLAAT 6 30 Faei  “fiaw forfera # st A=l & srawrd e 7 sy = om

grfereRTt 7 " T e Jra scarewi/Ratast (s s3ie sirees F Iurs F400 J) T
T FAAT T 6 Torw [aiass geamaet wsit o7 & vt MaAmEet & 987 6(2) F Tqar
forfera & sty o= & sramta e T sraaw T o

=
A

fAatas o1 A TSR FT T

g, e TTATSE Head U+l forfies

(e e Nl et

ANTHAIS T BIe@ o + TR HaT fofies

GIMEEAEIERILERIEIE IS EEC

S ——

(e en Nl enN

TATHTAT BITeed HaeT fofHes

TIATET TTEETH ST UT Hehard (33T el

. a s a3 e
AHATS dldcd seldARldel clei] Yl [«llHcs

feaifom FeT =g 7AeRaeq e e

Ol N|lo|lo | MW N~

-
o

—
BN

S e = s

[\ o NN oo
UL AT oG TASIT THIATSTT DIAT TeTHSE

—_
N

Vii.

viii.

AT ANATS TaF Rlelalicash = AT FAAT [IHeE § IFd ATHA § TATIAT HT (AT
T T AT g

TS F 9T § HaE a5 & (e ered S sATashl / SFedarst / ST Taiauert
(ST AT/ T I ST g1 I9esd FE1U U o) FH ST AT TTEg=aT il UF T
ST off 3T MW 6(4) & AqER IigwRT gy Al arg-dmr & fiae forfad & s
fa=me & srarTa e it TgATE & of

ATATAT & ATH

o o (ool enN
SMacy efld Ul [HEcH] Hlgdc [«[Hcs

sraTer Regquaer uestt yreee fiee
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£ SATAI & AT
3 | vousw g rzae forfiee

4 | oFT T UE ToliEE yreae fothee

5 | siteeforas WiHEw T AT reae forfdee
6 | YA TS U TATRIH TTeae forfies

7 | wRA oA fofaes

8 | AT gAY Tefaeaen fofaes

9 | Hed T forfes

10 | e #ee argae forfies

11 | Fiveg WA TT2ae forfies

12 | wifews 9=t 9raw yreae fofies

13 | FeH dra I9ed wrzae fofaes

14 | THET TAST dTgae forfaes

15 | Tafy mreEfees qraY grgae forfiees

16 | Ueeh G 99X U TIRTECHAT UTeae forfies
17 | 9w qra 91Eae fes

18 | ST 9Taw Theee forfies

19 | et Hrere grEae ffies

20 | MeSt A grEae ffies

21 | i+ faferds uastt yrzae fofies

22 | ¥ HE yTEde fofies 1398

23 | gt " ue Sshfaatir

24 | vdiue urae e fofaes

25 | RRETeE "o greee orffes

26 | THAR HAT Hieged grzae orfies

27 | ATSHA I UA YT At urgae forfies
28 | Ta¥ET AN grEae forfies

29 | T RSt yTgae forfiee

30 | EERIeE T AT wrEae fofies

31 | 99 At freew forfes

32 | S Sty ferfaes

33 | S|t AT

34 | SHIdeF T TATA

35 | FrETS TS gTgae i

36 | hed HIGR AiegeT yTgae forffes

37 | ST eI




[\9T7 I—avE 1] BIESEEIRISEE S SR

#. 9. SATAHI & ATH
38 | HE urer sAfezwen u.fer

39 | wEH wwedteng fertaee

40 | AHY STELIE UaTuTe YEdae ferfies

41 | HEH AW T TT2ae ofies

42 | A ATUE A< Sl yrgae forfues
43 | HEH FHAT AT UT qHrhedes rzae forfies
44 | HHE @S G I2de ofiee

45 | HEH IS (3fRT) uAst urzae e
46 | wEH piomT arear e yreae fofies
47 | HEH S(IH g9 s

48 | HEH TAETET HIAT Gog9®

49 | HHE S & fidT "o qzae e

50 | AEY SATAHH UASH UAUeryr

51 | H9E Tod 9= fofaes

52 | HHH TSTEATH Soiaei[+a] UE SEgHad [ofHee (S ud)
53 | wad i giea yrzae fafdes

54 | HHH THUUHT TAST e

55 | HHEH orifq "L

56 | HEH foraw wrEEea T yrgae orfaes
57 | AEE A4i~E UAS( yrgae forfiee

58 | HHEH qhieg UAS qr34e forfHes

59 | HEH WS HITT TATeAdT

60 | EH TAHAA UASH YTde forfHes

61 | 99Y Fqfee ™

62 | 9EH IAF G 91aY TATAAT

63 | T AT TTeae e

64 | HET @I ShErs ureae forfies

65 | wHUH. = IR yreae ffhes

66 | HaT | TASH fofHes

67 | HET 9T TTzae forffee

68 | HaT He UTzde ferffes srewerETs

69 | Afaem™ swow Regaea wreae fofies

70 | Afaemw AW wiegerm wreae forfaes

71 | & 0w qrerw At

72 | Y 127 uforar " et
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#. 9. SATAI & AT
73 | M SRS yreae forfies

74 | FratEE st azae fofies

75 | AE AT UAS e e

76 | 3 UAST yTEAe forfaee

77 | 987 HIET

78 | wAwIer fegquaer Ui sreae fofaee

79 | WX T forfaee

80 | TTHFCTASI HY

81 | fusae i uasH yrzae forfes

82 | TATSIT 9TAX UT STRTECFAT &Y

83 | MifHaw uasits ferfiee

84 | A TS ®eEioe® qgae forfies
85 | Siffaw Ao feer yrzae fafaes

86 | T gAY @SS YTgae forfiee

87 | Iewa AT yTzde ferfiee

88 | Tia M UASIH

89 | TSI i TSI

90 | ¥ uASH yrzae forfies

91 | ey Ao TSIl (ATREE a+) TTzae forfies
92 | g ATeY TS AEE a4 WTgae fofies
93 | Fe=geeet UT UAS oA e

94 | feegiam e gtz fofues

95 | fifaert foreevm wr. forfaes

96 | SMERATTSIT ST yTZae ferfiee

97 | &rfcas M UASH AT=de rfHee

98 | ¥ T THUESI ATEe ferfiee

99 | HEw HIeY yrzae forfies

100 | &9eTEe TR IrEae forffes

101 | forarfers i wastt sTeae forfies

102 | Hi=H 91T uesT frees yreae fofies
103 | || e TASH TeAuet

104 | FTIeT TAS (ofdes

105 | €747 HIe of#ee

106 | TTH HIAL SHIATSHST TATdT

107 | 9T HIAL SHIATSHST TT2ae fofies




[\9T7 I—avE 1] BIESEEIRISEE S SR

% 9.

JTATART & ATH

108

Y wfa= qree yrzae ofwes

109

a9 uq g utdew gfear yrgae fofies

110

AAFIA T IATSI ST TATAGT

111

AN TSt yrzae forfies

112

T " forfaes

113

TITFE AT (AreeHy forfiee

114

ST 919 g1 oy forfes

115

BRI

116

T "L

117

ITT UAS] RIaload qrzae forfaees

118

IS AT qTaT

119

AT THRT TAST IT2ae forfiee

120

fawry Tree forfaes

121

far grere forfiee srersrar

122

fasm T yTEae fefaee

123

[ e N anN

FEremraT "o e yrzee forffes srewemETs

124

T TASIA [ofHes

125

T Tt e e

126

oo [ e Nl e
Al [Xedddel Hlgqe [dllHes

127

(e NE e\

oC o
Add el UdAsl] [HecH [ellHcs

128

ST AT TATAT

Xi.

Xii.

Xiii.

Xiv.

TH AT | TR AT sraTasd / SAreRqar / ST THITH U § YTl H 99T 3cd¥ del

33T 81 A ATy UASS [oITHee F gaaTs T9aTd ARre / A¥ATaad J&qd 0 gl

STtereRT 7 Raas T | M| 6(7) ST 396 FTT Toqd d1837 o WA 397 &l
a7 Baag T F 997 F:A F A A Baas adE i gEr Aeerera i
JTHTZE TT ATALE il T2 =

T 7 aqag-1ll § Feifa Remfagen & e d9a |7 I 79 SN FET TE5d
TAAT &1 ST F g qTlh AT § Hag a€q il IcAET AN ST eAfd<iad Hiad JArd 6l ST
Tqeh qTrh Tg TAT AT ST 96 T 7T ITe AT & FF7 qTeaidl ek a3 IAN Hl g
AT &1 g FA & o 73T 2l

FAATT ST F TATSTATS ST 6T 1ty o1, 2022 7 774, 2023 (12 #Tg) T g1 q97HY, ety
ST sater § qaadt o aut o5 2019 - 717 2020, 379 2020 - 719 2021, %9 2021 -
ATH 2022 < AT FT TATE F SAihs ATHS ZT|

AETH ST 77 Baag Tl & 9T THeAT T2 AT T AT AR e o = S=ART
Y o= fRaaE T g7 Yo o7 Sl & S & TATSATAT AaeTqH qHel T2 HAT
T AT TR 1T =m

AT ed AT & AT T Hd d@iwd HGidl (STTud) & e 9% J3 SAN FI0
TEQT AT % ATHAE AR § Hag aeq i ScATEd ARG 3 IH T 3T F= il AW 6
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10.

11.

T.1
12.

T.3
13.

XV.

AT 9% FeTRa FEAT grar g a1 Jg ATq FohaT ST |k o AT qTed /1T & w7 qredrdt
[ T JANRT & gs AT Tl gL HeA o fow qaieq gRml

FTOMSTF AEAAT ST qieh T AIHeenay (SHEes U UH) ¥ g § G=mrfia 3=
FT AT &Y o Rgiia #3 F o #iemam diwe w90 T0 9§67 39 9% IR g0
IEEIERER IR D]

xvi.  STEEET F 79\ 6(6) F A9 Raag Tl #1 HiE® &9 § TG a7 & H7 (a9

XV

XV

TEE A & [0 16 J9aY, 2023 & UF AIGE qAaTs AT hi off| H/ies qaars &
T HITgs &9 F 94 3= 09 #3791 [ZaaE TR F Rt &9 & o7 &= &
T srrer Jo=qa F3 & for wgr @ o9 RBaas veaE # o= faas TeaE g
= A= W AR TE(d FA T A9 (&AT T37 A7 399 3w U seRren o7 Afdea
&7 F o= o sta &1 & "wreme oy 3 8

i. TH A H AEAF ALIT ATAT Ueh Thelohe 0] JATH ST aAATT SI{H (AohY T AT a9 g,
21 f&Fa¥ 2023 FT T=ga T&T A ST AT 47 9T 39 Sfaw Hewy sfes=«r § =2 SRt
ST 37T Toga TEAl | ITH TIEe T 201 a1 TEaal 9% 39 AT a6 &= f&am w1 &,
STET e Svg JTEI 97T 73T Bl

iii.  TaTae, STaTEe Y o= Raas TaE Segid T a6 et &l Scae a7 8 3w 7 8f =4
ST | Ed ga4T T6qd =l 8, Fl SHgANT [Zqaag TeAHE JIAT 4T 2

Xix. T ATAH = aone § *** T Raag TeEe g AT S 9T &5 T A TTreehy

XX.

FTT e ATEetT 3 Siasta = /I TS =T 1 g9riar 2|

frefres ® Fag e & for arfaar g o T A aT 3T 1 gue =taw = 81.15 =91

2l

R ST Sk w9

FAHTE ST H AT IeuTe g = § FAT TR F g9 g, S A
"GITT HISTT ¥ [T gfadia f@areer ofade ($4in) Az | 75 giae fd1 (T 7127)
AT & [FFF1T & TFT THGTHT STEITRT 2% 51 F31G 9 FT I TEAT HIT FL177T
FIAT F [AvqraT g FIT 9141 el & Ta#gadT & (@0 337 77 51 I8 TF aqiigs
HAFTT 2% & FT 774, a7 H7 dFefi #1 Tl T@AT § AT ITF TN FT F FIT7
HTSTT 1 T113% &T & GgRT 2ar 8”1

AT offe TFaEST Tl & TN F [Hq Arrees ofte 7 fhewt i 5off 7 ot 8 | 78 TF
TATTTEAT T FIAIA L THTATEE S HENAA ¢ S8 A S[FAL AT AT Fold ThAT o TN
q qietreres T amar 8 1 feemrei= Saare i v v wre 3920 1011, 3920 1019, 3920
1099, 3920 6190, 3920 6290, 3920 9919, 3920 9939, 3920 9999 , 3920 9099 F Ifavwq
AT fFAT STTAT 8 | TAUH I At qiehidd g o FHT RAfaa § 3t v fHewr Ay g |

o7 femag T g Ry T sy

=TT IR &Y 79T awq & Agier % forw G ff Raag vaar 7 #1999 gy Tal
BRI

S ST T T 1T Qe
T SN T 0 e RTEe &

. Hfh FAAT ST U Aortres qe T = g1 satory F=Emrdie e uge ¥ i I = §
TAT TICATIOT  THTT TG




[T |—=ve 1]

AT T TOT9H ; STETETIOT 9

Tg TITMAT FA & T AAreie Scare &l araaa: s ae6ter Si= & a1 qgi o0
LET

RaTe o UAT T Tl & S AL SN FIET AT ohT U ITATET o ToheT uraedT darel 92
#1 AT TGoha off AT En

FTA ¥ TeegErenr & @ Al % T10d el & STa ®ls a6 o aTd 98F &
TUY TH THTE T T T T qal 8E FT FT THI7 a7 H7 T grarm gl aami, s
=TT IaTE F T # AAAT FATA H AT FEA & (70 Tl G167 o § T qE
e 2T 2l

X SART % FTA 3% FIT ICATRA AT Hag 297 § AT Hag T& H Hls ¥ qgl
gl A I FRT SATRT T3 a8 ¥ G5 9 AT g a8 AIdh e
wEEE fFeraret, Bt gt i srenfr, w9 s s o B,
oo sfiw foroure i awqen & R afianor St fareraarst 7 g2 & e 8

T3 WIEER g S
14, | S § gy g7 RgiiRa F=mrdia 3o R g

"FITT qTSTT ¥ [T gl f@areer ofade (24in) diz" | 75 giae G4 (T di27)
HISTeT & [F1FATT § 7T Tl SETRT 527 &1 §417 92 77 F71T TIIT 17 FA177
AT F [AvqraT g GIX 9141 a9l & TaFgaed & @0 337 Sra71 51 T8 UF aqigs
FIATTH q2F & I 1T, T FAT dF9 F TS T@AT § AT IqF AT FIT & 1T
HISTT #T T13F T & TgRT AT &1

—— Aluminium Frame

Tempered Glass

Encapsulant - EVA

Solar cells

o S = Encapsulant - EVA
= Back sheet
@ Junction Box
=

15.  ZAIT soffe TaFIesd dadi® & TANT § HHq @i offe i fheat i =it § o1t g | 98 7%
TN T FIAA T THTCAT RS HAATASA ¢ O EAT: S[FAT AT ATl Fold THRAT & TIET
H IIATAES 6T SITAT g | Hda a€q &l da< hiefdieed Iqd T T THA AT | q2h
F & 7 H yAET AT Srar g1 FEmrdiE s # u=m v #3920 1011, 3920 1019, 3920
1099, 3920 6190, 3920 6290, 3920 9919, 3920 9939, 3920 9999 , 3920 9099 F 3 id

AT TFAT STTAT 8 | THUH IS had diehidd g o qHT it § 3t v fHewr @y ge |
16.  FHTT 9] & 999 § el Faamaet’ & =\ 2(9) § Fean sqae m -

“THIT TG~ T UL T8 FTHIT & ST 91T § G127 3 FI T & Jad Teq F T91 JF777
& THET T THIT & 93T U1 7 % 7 517 9¢ 5+ qeg 117 Te19 THT THT T THTST
TET & g TTATE 1T FEGHA F HATIF TFer [FITATT TEAT B
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17.

18.

.1
19.

H.2
20.

o e H ITesg a1 U 39T F3 & a7 TR § S Sl S+ §[&ea Tae=er &
Tom afeearioe e saare i 9P F=a g e ag ot aa € & gag 3 1 Rt
=TT 37T T ATRA T IRT FRT STRd IR & I &l AT Aaq¥ qal gl T SAN
T IATied FEemTeie 3eame srEfaa Hag ScaTe F wifdw AT, Scare SRt $ie
fafamTor aERaT, F &iT y=nT 3 AR, Fawer siw Guee 6 gt & e g1 F a4
FRATRT S ATiOTfoas &9 & qiaeama=iT g1

TTEERTT AT 8 o =T SART g7 fEAfdd IIme oY #ag <97 § ARa | AAnad 993 a&g
TeArelt fAemTaet & o % $fa< a9 99 2|

ey e e gt Rfy
7 fRmag Tl g 6y 1T sy
SeTE AT /T fRaaE TEEE T B U S e

i T SN o T H ATAGH 0l (02T T 3T | & TAd g 3T AAHTT ST il [T
TITCA FATIA o 5T FLAT FIGA & SATHTL AT B

i. A ICATEHI o [oIT Tacd AHaT 3T SCATEH 6 AThg TICC € F qqATd g 1o AATH Io
ICATE 3T &HAT % AT AT =7 7 FeArers 3fiT g7 & auf § o777 59 ScaTah A o
T AT & a2 BEH T ITNMEA Fd g1 T, AAGF R Had UH AGah FHl 7]
SN % T H qTHA FIA A A TT € F IHT HAT 3 ICATEA il GAAT A7 T 1
2T & FSaH o7 Scaree e 981 81 o " Aiate STieeT g sHH g
o ST =R &Y o 7 ARy fReherr it Samaer 8 O sraeent F 99 9 # §9
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8.4.1 AT g 1 gt
g.4.1.2 TSR Sfeaaed T SqagR i 9

43. TSI F Hag 397 T ATG IcATERi /ATt F TeAraterar it of w372 wferesr g
AR o & i & G371 & 6 qaAT1g & T2 A7) AR qle F2d ¢ et €T Icaraa/[Aamas
TS AATFEIT T ZTAT FLA 6 {77 T AT § Ica< qg1 f=ar )

B.4.1.367 5. 71, F forw e o
44,  TIAL I A H AT F THHIAT Tl & dAq=as 15 § Faargar aaaeq &

ST g 2t 3T 1994 FT gV, SRE ST FTIIR 9T T FWIT, 1994 ("Tea7iEt #T) &
Fq=ge-VI FT FATGTT T4 FT ST GGAI0H F7 36 eq77 21 S G397 F 917 & {T &
HATAT H ATIHT FTHATET H [AHAIATET 3 GIT AT G -
(%) 021, 1994 # dg=eia-VI T TETaIE FT & FTTTT FIET JAAITAT F [T 7
HATITT FIT FTAT SF2IST FFET IT TT TTATENNT FEIT % [ Fie7 #1 #15al ST9a1 Tl #7
FTIIT F7 IT 3 T&1d F1 ITIIT F27 F1 [REATGT [FFA1 F e 98 17 7 73 #1aad1
AT ATTAI 3 GT &A1 & AT 77 H ATIIRT 71 -

(i) I17 TIFTENT FTUIRF TH-A7% T5 QT %7 & 13 AT I FT ITHI&T 7 aTer
ST § 3T IIT & [F179191, ITa Si7 f@#1 & 99 § JIX FITaeqT #1
TRITGIT TEdT & a1 SETT #37 qTT S5q2150 Taed Fod &1 Jaaiaar #7 [FEi #37
T Sr=TE T SET # [T FiT #1 F17aT srET Tl FT TTINT FR7]

(i) AT SIS TaeT IT TG FT ITINT FT GFAT & 1 17 H 73 #1901 TIa7
AT % T T&q T T SETRT 751 &, II7 F1ard17 ITaF TTH-ATF T8 781
3@T % & 1% 39 3717 & [F17719, IC91aT i< [3#1 % aa4 § JrT qdgaedr
#1 [RATTIT FTHTT FEITE FT FTTET FIH 1T FEIT & [T T 751 51

(@)  TEHITT FHAIT # 97 M, W HTV & FaT #Eansdl  dqeac 14(F), 14(8), 14(7) T
14() & [REIRT 757 gTaT #T Fara G797 TaAI0H Ta=AIT & JIa910% J1aE77 arq 517,
TG, FaF FINT FI7 7 7 @I FEA297 5T, T AT FIT qTd TG0 A7
TTSTIETIAT ATH #1 Ug=17 X7 3¢ IGH 7797 & [0 UHT 9G53 7 STTIT FT TF7 &
ISIerd’ G& THTaT 1 6977 7 T@T 517 13 F17 § JA1e0d 17947 517 97 ST d997% & &F

7 qET ITTEE TG1 g1 AFHAT 51 UHT TZ1aTT FT T F7 H, TgT FT5TH &1, SATT FI7 FTAT
eI T & 13T 19 & FIgT JAIGT [RG87 ST 9qr & ITIIT % 18 F [397¢ F7 &
qd U1 [@FETHIT [AaE % ot #1 FHFST FAT TR0

() STFTTE SR GEET FT-RTUTE (%) & FTIIT TIF TG1391 1 qIe<reT /797 afqfa #
ferg sfagfaa #2977 97 37 TRIATE (§) F HgEI g TEaFl F oaleas] aoar
TIAGGATFIT FUTIT GFET TIRIT FT STAFFT F07/

() SIETAF ST AT F THT FIT F TgT AT F TF FIT TAIT I [z g1 1
TY, 3T TRIATE F JIFETT (F) #F TITETT THIT F 7T IO, F9IT 13 FFTT F37 77 TaeT
F THT FGT F UFHUT F TRIG F FTET AT THITEIT qq¢l qrAEe g1 @ A
Rq1d & 37 GTHTE (F)(ii) F TITEITT TFEAT F aIG F J17 15 T4 H GHIE §T T0T |
ZF FATAT, ATATTF Seq215 e F THT F1qT % FTIXT § F17 % FRT T8 glArera
FAT FTET & FTTIT HFaeT 1 fI7aa7 7% @97 ST 997 &9 7 g7 &, 37
TRTUTE (%) F T-TTATT THTTEIT F5 TTTETT I FEIT AT &7 F [T ST 1] 787 81°71"
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45.

46.

47.

48.

49.

50.

AAEF 7 AT F TFET TSR & qAgeaa 15(F) (i) T2 aqae | % =27 7 9% w2 GFar 2
A o Z0ET RAT g o =19 ST 0T, | ScATEel 8§ A I4TT 6 [orT gl 10 o 96 3T
STATET FEA AT 3eh IAN H A== Ieqme & iAo, Scres i ot & "9y § e
sefeaeT Y Rafaat #isg €1 sass 7 78 Farn g & 7f =09 % vfoard scres 7 9+ #
FAT Bl T ST AT 3fIT HIHT AT TS AT g q7 AT ToF il (HIATaelt & sqae 1
% U7 7 3% 8 % AT o ATHTT T eI [T SITHT AT T

Tg dre fhar srar g FF 7=t = 15(F) (i) § & 70 yraam 11.12.2016 FT 98979 87 0§,
TATIT TFHEA T & 15(F)(i) F T I F AT TOT T2 131 TTeAlell FT & Ao
2.2.1.1 & Sfaeiq TaeT= § FHaamaet’ & Jqag-1 F =7 8 § i arse it Jree srieaged T
& TS0 o qTd Gt QT TATAt | & S AT GEAT/AEST AT G FAT AATerd gl g Al
o StTar g B ##=ife =0" S9. 107, & Giaaret Scaraai/Aaiast | O3 Tearae ! & 3cad Teqd
el AT g TAIT AT qoF 7 TR HaHTae( & T8 | % TETE 7 % a8 & Jqa
ERISIEIERI LR

e =9 . T, | T ft SoeE 7 9" T F S/ GEAT & AN 9 AT 7T §
gt #7 grar 981 BT 81 Z8feu 9 3oF & FaamEdr & aqag-1 & 77 7 F aqEr
et fra ST srfera g, S 1o feear g —

“GC-FTATT FTLTTEYT 7 9T & HITT F HTHT H, AT AT GIfST 1 9717 F37 % a7 y7a &
TFHTT 3TTT % [0 Freqlas &7 § §aarT 397 TI7 S9a7 GIarT I, SaeTFargearT. {ouaar
THTIISIT FI9T TET, TTHATA, T FT [FET J12 39T 35 FTATT S FTET 7 FIHT STIGT TIRFIAT
T 3 ST T TYET HIRT Tl U 131 d1a2 39T & 577 39T & [T #1597 94T STgT T8 97 T81
g, 7 3] F7 3FT AT T [397T STTOIT Td95 47 # [FF709 % 7T TI7 G495 Iq7 F1 787 §T
[A13qe Fifa#RT Z17T TI1=FT T51d Z137 TF TIAT 17T THTTeT a7 AT &9 F T97 1397
STTOIT ST 797 & THT TT FUAE FIZ % 1361 [@Fa707 qF47 9% T90+d &7 & 3917 737
STTOITI FTSTTY ST aedT FT 3] 577 A9 &9 & qaer 7 3] aaarged] qrae & #1 517 a1t
T # qTHT F TFT 39T 51, TAT-HAT & HaT F1a1s #1 T1011 T19 & AT THFRT 71 1347
FFIET @ # @97 TSI FHFTEIT F1F T2 T F5 97 F 397 F glaad 347 ST 17 947
12T o7 &7 % [T 0% agiaa aaarate a7 #1 o

TTErRT<Y Al F3d & T oIqae 1 % 937 7 % Waemi & Sfaid qree §oF & el e o7 §
AT IT TERTId T, AT UH 97 | AT Figd 37T F971 Fl HIAd & e 9 i BT o)
FATIY, ST THT AT GAT T 2T hael a9 TR AT | Yaod AT oF frAq qiga et s
THET AT TL T T FaTd w2 9o 2|

RTaTEet & o qae 1 % 27 7 % AGa TIFHRT 9getl TaTd aid dray 397 HrAa a7 Tahid
e ST ORI TG AATd 6 97 F 9 Aigd AT 900 H FAT F7 TIRT FT o 92 =T
THET AT T ATHTT oA (FLTT FL il SELT TEIT il A ST Tl g1 TAT T Ale AT
T g FF ueelt &1 agfaEt ¥ s 9% /v ge & IR F forT qereRtl gy S g /
AT TE! AT TAT 81 3T FAAT / AT&T F TATT § TTFHIL 6 o7 Tget AT T TZId o LT
T ATHT GoF e weam 999 dgi gl oa: TaRRT F dadd 9@ I 977d & Jaoa 9737
FIHT FART 13T FTT THATT ATETT TTATHIA T o T & [ o fom g

TH THIY G God 9% AT H Tacd T a7 Hq & 9T § IeqTed aR 92 3= #7d gu
fasht, AT S TTETAF 30 TAT THET ATH SIS 6 18 ATH A 2 6 rorg, fafeaa =
q qHTITIRIT Fh I AT I A= FFam 137 81 30 TR ST 3 THE Foal aratidl i
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FIAAT ST AT H T ARTar 9 =1 F2d g0 Steq¥ SCTET ANTd & STee 9% AT o7 &

T.4.2 At Fiaa 1 Rair
§.4.2.1 ggartt RAatas/saes & g [t fa
AT ANTATS; T3 Bl ees g HERIA HUAl (QITHE

51.  HAH AN, 6% Rledliced = AAT HOA1 (e ("FaF") HA 5. T, § Hag 9 1 TH
ITATEF g1 TF F AT | AHSTAT STHTHAT T HTE Halog TG AT (A7 T 21

52.  Ig re Thar SITar § o Teiers & S0 T4 F A § TEaTed STHIFAT T T *** THer Tt
& T T 81 &9 T Far areET, ST, siavaei aREes, g oY o= Hated 2T 7 R
AT o T FHSTT 7 a1 T g SehT sraedeh 9eamae & 18 ITTEEeT F Sqafd <f gl 3696
FATAT, IHAFET T 5F TARS & o o qi=a aaEse 0 §) 9889, FREEErR @7 97
Hag awq 1 [Aata frma J1a it 7 2 ST T areq /i arfersr § g9t T gl

§.4.2.2 F . 7. F AN IcqTehi/ Rt & o FRata fiwa

53. T v IcqTEHl ST FATawt Sregia aaae S § 90T 981 oA g, F forw Rata fia Suersy
T2 & AT 9T AT ¥ TE )

B.4.3 9T qifo 1 At
54,  €FZ A% & (10 AT G 7 [{A7q i\ ¥ F=R #7d g0 993 9 § G945 a€q & [0 q1ed

AT AT Merta T e
e St |roft
Byt — qre qre
#.9. STTIH FT ATH qe1/gAe | Huaar S o5 IS IS
(%) (&)
EILEICEED
1. | Ble@lfce® g Aeliaedr | qUASH/UREY | *** x> x> ***0% 0-10
FoT ferfies
Wﬁ/ Q *kk *k%k *kk *%k%*0,
2. ot JUASH/THET % 20-30

55. I S 0T, | AT IcATEH/AATART 6 (0 qree i Iaa# a7 7 T8 71
. & &R Foers g9y it S

56.  AqEY-2 F AT e HaHTae’ & Faw-11 # G afq % Mg § a8 suay g &F G ot
SEH I SATATAT %1 HTAT , THIT TEGA # [T TG FTAC H FIAAT G7 379 THIT ST
U1 FEq3 # TG ITIZF] % OF SAATTT 3 TIRUTHT THIT Ti5d THT T FIF] F1 977 7 7@
ET. ".. UH LA ol ST QTTHe gt e =e] 32T &l s &fd H7 9a7 9 9l il Hhiadi
I qTfed ATATA % TATE 9¥ fS=R Fd 99T 9 a7q 9 =N w7 AT raedsw g R r urted
AT T AT H AT € 6l AT 6l AT § STATF HHd Feldl gs ¢ rTar #47 UH
AT F T H AT FHAT H ATAT AATIF Rrae s g 7 FrAa & g areit 39 ghg §
THTAS AT 8, ST FT7TAT TATH T2 I 98 T2 gt

57.  fRgumaett F w23 § yragmE 8 & 99 6,7,8,9,10,11,16,18, 19 3T 20 & YTFLTT ATF9TH
Tt & AT el FEeAT o Aol § AR g1 IIEERT T =6 =9’ U" i "raeei &
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.1
58.

.2
59.

et T 8 ST F| 11 8l Raemaet’ & o qad || % Siauid Turerd g oiie I8 o = &t g 1%
FAT S o TS giv T¥ qTed 37T eAfd & ST T@+ AT TATG T g i T91aT 2l

o= fRaeg werar grr g 1 gy

T AN AT g2 AT ¥ wreoreds: g % a1 | o7 Baag qerrt g Aeforfed aqag
b e 2

Vi.

= ST T, T SATATT 6 FILIT AL SANT T AT Al gs gl THeh e, Trerems & I
T TN AT Al AT HITAS-19 ST 17T FILHT T a9Tg 9 gs & o< Hag 297 § Al &
FT A5l g5 &l

g o F3 ST A T | TAw W27 8 Toh Irg hiHa I7 7T 6F 32 & AT 2T &l gl
g oft STy 3R T g o /T o i geeft araest # afa s dafd & I qumw
T 21 AT TATAT ¢ T oy ST sr=et Fourfa o 2 ofiY 99 397 & SIamal & # &
FEUTHE TATE Agl 92T 2

7z & wiferrt #7 a8 S F iRy & A g SE gre arar fi T8 Aty wEw
ATATAT 6 FIOT g2 AT AT 98 Ta5 <97 § AATAT 8 AT 7 FIU 6l 9978 | gs o7 T2
77 Ay eerar g & i o= w1t it asig & g off a1 Wi & e § &
FAHTT THTEAT FHTCT T AT

FHT FIdT G5 297 & AFTAT FIT AL SSANT Fl g5 ATd & S HILOTCHT Hael e
LA AT UF I8 Hgcd QU1 HITH g| TAT, T &1 o (FLTI0T T ML TRl g AT I T
3@ ST 36 9 AR & G0 [AoIEd & e § @91 grml Je 396
TROTTHEST =12 g3l 21

ATHTHRAT 1 ATAIEAT § AT AT 2019-20 FF AT § ST AT 6 I AT gl &
Tg |re T sito 3 2020-21 3w 2021-22 #F srater wrfae gr sarfad o daty
fT| o1 FAT=FTHRAT F AATHTT [oITET 9% 39 A9t F = @9 gt #ar S
AT TAAT AT q¥ 2019-20 F o &t ST ATRY ST #9v &9 § F9q7aT1 8 % =3
SRRT & HEITa # AT GETT gl g1 TH T F3 SAN &l Hls A1 Tol g5 g

77 o afe =veg S=ART &7 afa (T 7 g1) 87 @l § a1 98 7T HEahi o 70 § 6=,
T SN  fAFTdi § firae it a1 ¥ g 8 3 F1 o (AT & (o0 a9 Tal &Fr ST
AT gl

S ST I 3 1T e
& ST FTIUTCHT G 6 a1 § F SN 6 FLAT [ A= T TEIT T T &

.

77 T 9 & Hag avq F7 Tg9 God T ANl ANTq i< Tt e it qaqr § F76]
FH Bl

HARTLICHT hIHd Feldl TI6 FF F T AN T TTAhe hIHd TaTd FHl F20TT gl

= ST 0T, H AATT AT FA T § FEAT FAr ATF d7 TAT ) qTEd SAATAT 6 R
T 7 =T STEHI F ITH ATTFT ATATAT F ATAS(E HIT H FI6T SATerF a9 B 9
FeslT Y o7 Bl

Tg T qTeq AT RaTe % ARt & AT FTHRN ATeF THREIHF g 3T THIT 9T +

ST AT FE T T HATAAT ¢ ST Tl e Hl geld &l *Aq # =9 & 9d §
Teg T % AT & qTfed ArATai § g g T FqTa=T 8

T AN &l A AT GaF 397 | AT & FH AT 6 SAATAT 6 FHILT AT 21 2T 5l TS
T sT2rer o T 8 T 5 f19a % aramdl & wr "ae] IERT 99 qatcd® TATH 6
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.3
60.

61.

62.

63.

64.

7.3.1
65.

66.

AT T AT FT TGS Tal F2 97 T@T 2 AT Hag a9 § FH H0d 6 AGar § T
IR I¥ AT Fa g4t a47 far )

. T SN A A AT g & G g7 S #§ Fones g9 98 & Wa &0 967 2
TR 3 forT org ST=r AT sruterd g o T qreawiet e it aurfd & ure o afa
& ST Y@ AT [T g 2l S1a-T g

g ey Rt % siwst & qwet ashd 8 B smard uger €t arfed frmat 9w o ) § e
T AN FI &A1 BT Lol gl TATH, HISET T §[eh T3 ST i THATT 3o H
FATH AT T GLAT 7€ F T | FF FT TGT g1 A(X HISET ITeareft g Hf T g
T3 STTaT § 7 SEH =T STATERT F TaAT ATAw e (7 JTeT g1 ST {3 ¥4 ScaTashl
FT SAATHRTL ATITAT F HTLOT SAAAT AT §& FLA I ITeT AT T2

S 77 Rufy Tote 7 § T SR 9 9 919 &7 qidr g Sred afe F gag a=g #71
STITET A5l Fd @ af Il A% ARG FIhT SATeF a9 STUIAT S 36 A2l § A I
g

ENEERE RS

AT 7 Rdag Tl g g 0 st Bt A A 2 | areaadt FaaEedt & a1 H
T Il AEGASS ST HT TG 25 (F) TET SA™TAT 0! HIAT S AT SA—ATAT HT FHI a6
% [oIT =3 AT § F9d 9 TATE; TAT (@) UH ITTET o =T ScATEhT I TIOTHT THE|

T e < AT 1975 &t g 9(F)(5) & ATAT AR TeArel e qfs T8 F gerdr
SITT 7 39 @90 S T I o 979 au1 i qq7ie 92 Aorart g1 smom gord & afs &
LA ol UF qHIAT | g TF 2l 1o UH [AF i TATH T qled i< afd & Ay @ AT Iqah!
ALY T FATAAT g 7 9 THI-THT T I6F AR 21 T ST T T AT 0T SATHT Srater a7
UHT SANTTHT STater T Fa&T Thdl g ST UH T0T F&T o A9 | F Rl

= gao H, Raag v g o u Gfee et 9% fFE S gu ey F aredret
e T TATTH 1 AT, Hag 397 ¥ A7q & FOT Ted S eafd it FHET S ST 6l Frears
FA | Tgel JYe SEART &l &fd, TS FT g, F ST L@ 6l 1= 4l gl

TSR A1 XA & 1 Tg AT Aal ¢ 1% &1 & TH ATIEST H Gral Jaied 3l Fg "raeet
H FTae off 9t § St T@ a7 | il TTeaes F a9 Afq #moesi ¥ F=w & g &
39 A2 Tg Ry g o T TTeadT oF A FeTT ST 9 5 AN &l &fd & ST g a1
ST TAXG T I 2hT FHATAAT g1 ATFErRTLr o 5] ST ¥ o Tgaaa Tl g1y eqa el
ST T 9T QTS & & A= FLd g0 &fd ATIES! il ST &l gl

TSR F =] SN AT 977 Faag Teal T i Sy FTeHS g9 % a1¢ ¥ o 11U
A= srqerent &1 e BT g & R § Iuetsy aed7 T a0 FA1 97 &= F7d gU 39T
fereeror T 81 WIS g7 anTTHT Geve ® fRU wu i fEedrwer | wave I ST e
Rdas Tt g1 60 0 Sqre’ 7 areqa § qHrem 2rav 2l

B TR QI AT T ATATHS TH

qTfed SATATAT %l HTAT & Ha g § qLIARIET 6 (o0 78 o= Faar sratera ¢ & = arfeq sl &
T & & AT AT H IcATET FTAAT @O 6l 318 F AT ghg g gl &Afd [EA9erur & FASered
TTTEERTET F SIS Tes U UH 3 ST Ashel & ITeq ARt 9¢ 92T 7T 2l

HIT [ TS G FT ATHAT

AT 9% T T ITATEeRT il o faond T o T 291 & Amal TN & &9 § o= &am @
gl g FE AT T WA / @Oq | G &1 Tatd § TohIed SATT L@ 8§ T8 A1+ qTierehl & @1
STT |haT g
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[EER] TATH | 2019-20 | 2020-21 | 2021-22 reirems
Hag 39T F AT (A . A) | TR 8,343 4,805 8,091 10,528
TSIt & AfT AT IO A AT | THST 417 479 1 -
EREGEE DI THE 315 946 1,928 2,996
T SATATT THE 9,075 6,229 10,019 13,525
Eﬁ\q :‘Féfﬁ_‘T Eﬁ' ﬁﬁTZIT Q—qﬁ Kok *kk *kk *kk
I Eﬁ\q W Eﬁ' ﬁﬁﬂﬂ' Q—qﬁ Kok *kk *kk *kk
W W W ﬁﬁ;qT Q—qﬁ- *kk *kk *kk *kk
EEIN] G ICE 100 122 149 192
AT Q’qﬁ' *kk *kk *kk *kk
EELN G EE- 100 97 131 171
Il—ij-l- ﬁ- %ﬁ"_{ -a- ATATT % i l7A *rEO) *rEO/ LEAL7A

67.  Hag A A TOT H T ATT ST Aty | ghg g 71 TAT, H F SATAN F 7RT H H6H! Zed T

FesT ST 7@l 2
g. Hag a9 o AT ATAT

68. I | T ATATAT %l AT o THATS il ST AT FIT A= ATl § il TS &

e THTH | 2019-20 | 2020-21 | 2021-22 | HiswswE
EIEREE R TH 8,343 4,805 8,091 10,528
EREEE R THE 315 946 1,928 2,996
FT AATT THd 8,658 5,751 10,019 | 13,525
W ﬁﬁm-r (W) % *kk *kk *kk *kk
EELN G ICE- 100 93 110 127
W CIET (3T JeITF) W *kk *kk *hk *hk
ST % 100 162 204 282
T faforaT (e = SeaTash) T 9,836 | 12,035 | 14,701 | 18,905
EEIN] GICE 100 122 149 192
AT ¥ Hag Teg AT 7 THE 18,494 | 17,786 | 24,720 | 32,430
EELR] GICE- 100 96 134 175
et W ITET (3T|%137=F) Q’H’ﬁ >k >k >k >k
EEIR] GICE 100 93 113 126
IqTE — (7T 1) @'& *kk Kk *k *kk
EEIR] GCICE-A 100 130 188 310
Tl T ITTEA THE 10,057 | 10,941 | 14,587 | 20,639
EEL G ICE- 100 109 145 205
9T % "y § =9 7 oA

et W IqTeT % *hk *hk *okk *kk
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T =g | 100 53 66 61
AT ﬁ' m a-(_—%' ;ﬁ' ]:rr;r % Fkk Fkk Kkk Kkk
Tt TfEg | 100 60 73 71
69.  Ig I@T AT & % Hag a=q F Tfed smandr T 7 § 2020-21 # fwae org g, 2021-22 § gix

.3.2

TS § ST dietrens # 9 gfE g2 81 979l €9 & ATl i 79w 7 off A ghE g 7 T AT
ITATEA T /@O & Had § AT ATAT AT Y 0l TAAT H HH g T g oA Tohel TATH &L TC

T g2 3
R ST U qTfed Sramat 1 Hiaa 16

70.  TAmwTEett F a1 (i) F TAE TTEERT F O S weErdT, fa gra siT e AT
T2 FTE BT, o ATHTL T AT 9T I AT o6 TATT 9T A= FIAT ruferd gl
. T Ferdr
71.  FAr 9 GTed SATATAT ok TS % Hae § AIARET F orw a7 G=m weAr sutera g & #ar awa
H THTE ITATE 61 TAAT H ITied SA—TAT T AT AT a2l T2 g AT FAT UH AT HT THT
et Al H FTR Afered Ferdt FAT g A7 Ut Fiwa gt w1 AT & ST st Fwrhy srfer 9
TE EIAT| 30 Hae H, AT ¥ IR % Ugd qoF i a0 SN hf efea foshr fiwa, a+dt gai o
T o [Aae it FITIE F A TG T AT Al T g1 T SN Al Al 98 FILEEIET TqT
CESCEIESERIR IR
e T fistreme
T A TEE e ® /e | 3,08,112
(1) () 179
T IR T [Haa & [Tt b
[EEAEIEK] (=) 186
w ugdt
FHT Frdl (A
) () 430
% ***%
FHAT FIdl (A
=) (raf) 240
FHT FEdT () k5 0-10
72, WTTEERTET 1€ A @ (o 909 | §a3 9 HT Tgd God Fe SANT il Hae [ashl ST o HThl w7
2l
g, FIAd g S /g
73. I8 MuiRa w2 & foro & aar afeq s, =i fidl § g9 #7328 AT UH A1ATdl w1 I974
Fraat # sreafaes wHT AT 8 siT U i i i AT 8 S ST g8 T g arfeeR
&t sTafdr & I FrHa o7 08w god § aivadar 97 o= R 2
IEERUI TATH | 2019-20 | 2020-21 | 2021-22 | =TS
ﬁw ;ﬁ- NS F/Q-qﬁ- *kk *kk *kk *kk
T Tz 100 104 167 184
ﬁ?ﬁ' Eﬁ'ﬁ{ﬁ K/Q—q—fﬁ- *kk *kk *kk *kk
PEli] Thag 100 135 199 186
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Hag 39T F g A T4 & /uadt | 1,71,830 | 2,69,966 | 3,29,499 | 3,08,112
sefr G EIEE 100 157 192 179
TG 39T | Ugd qoF TTeArT 9o & 91 | &./uHer | 2,16,192 | 3,14,417 | 3,76,304 | 3,55,991

74.

7.3.3
75.

.
76.

T @ AT Gl g Fh 2020-23 37 2021-22 Tl FIEHT A1 F Tg= Lo T T SR % oot o
AT AT & 7 1 =T & AT aeqet Tgd gorg ot 7o i dysiems § =ie] 3= it A
H HH 97| AT ST TUET 6 T2 T8 AT AR AT e Hl &1 | T &7 7, ST I A
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
NOTIFICATION
FINAL FINDINGS
New Delhi, the 28th December, 2023
AD (SSR) Case No. - 06/2023

Subject:  Sunset review investigation of anti-dumping duty on imports of “Ethylene Vinyl Acetate (EVA)

A.
1.

Sheet for Solar Module” from China PR.
BACKGROUND OF THE CASE

F. No. 7/12/2023-DGTR.—M/s RenewSys India Pvt. Ltd. (hereinafter also referred to as “petitioner” or
“applicant”) has filed an application before the Designated Authority (hereinafter referred to as the “Authority”),
in accordance with the Customs Tariff Act, 1975 as amended from time to time (hereinafter referred as the “
Act”) and the Customs Tariff (Identification, Assessment and Collection of Anti-dumping Duty on Dumped
Articles and for Determination of Injury) Rules, 1995, as amended from time to time (hereinafter referred as the
Rules) for sunset review of anti-dumping investigation concerning the imports of “Ethylene Vinyl Acetate
(EVA) Sheet for Solar Module” (hereinafter referred as the “subject goods” or “product under consideration”),
originating in or exported from China (hereinafter referred to as the “subject country”).

The applicant has alleged likelihood of continuation or recurrence of dumping of the subject goods, originating
and exported from the subject country, and consequent injury to the domestic industry and has requested for
review and continuation of the anti-dumping duty imposed on the imports of the subject goods, originating in or
exported from the subject country.

Section 9A(5) of the Act, inter alia, provides that anti-dumping duty imposed shall, unless revoked earlier, cease
to have effect on expiry of five years from the date of such imposition and the Authority is required to review
whether the expiry of duty is likely to lead to continuation or recurrence of dumping and injury. In accordance
with the above, the Authority is required to review, on the basis of a duly substantiated request made by or on
behalf of the domestic industry, as to whether the expiry of duty is likely to lead to continuation or recurrence of
dumping and injury.

Rule 23(1B) of the Rules provides as follows:

"...any definitive anti-dumping duty levied under the Act shall be effective for a period not exceeding five
years from the date of its imposition, unless the Designated Authority comes to a conclusion, on a review
initiated before that period on its own initiative or upon a duly substantiated request made by or on behalf of
the domestic industry within a reasonable period of time prior to the expiry of that period, that the expiry of
the said anti-dumping duty is likely to lead to continuation or recurrence of dumping and injury to the
domestic industry."”

Based on the duly substantiated application with prima facie evidence of likelihood of dumping and injury filed
on behalf of the domestic industry in accordance with Section 9A(5) of the Act, read with Rule 23 of the Anti-
dumping Rules, the Authority initiated the sunset review investigation vide Notification No. 7/12/2023-DGTR
dated 20" September, 2023 and to examine whether the expiry of the said duty is likely to lead to continuation or
recurrence of dumping and injury to the domestic industry and whether there is a need for continued imposition
of antidumping duty in respect of the subject goods originating in or exported from China.
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Earlier, the Authority initiated an antidumping investigation in respect of imports of the subject goods from
China, Malaysia, Thailand, South Korea and Saudi Arabia on 04.04.2018, and after conducting the investigation
recommended imposition of definite duty against imports from China, Malaysia, Thailand and Saudi Arabia vide
Final Findings Notification No. 06/9/2018-DGAD dated 21.02.2019. On the basis of the recommendations made
by the Authority in the final findings, definitive anti-dumping duty was imposed by the Central Government vide
Customs Notification No. 15/2019 — Customs (ADD) dated 29.03.2018.

The domestic industry, in its application stated that post imposition of duties, the imports from other countries
subject to anti-dumping duty, i.e., Malaysia, Thailand and Saudi Arabia has significantly declined, with no
imports in the POI or the year preceding the POI. They stated that the under the current circumstances, there is
no likelihood of dumping or injury from the said countries. Thus, the domestic industry only requested for
continuation of duties against China PR.

The scope of the present review covers all aspects of the previous investigation concerning the subject goods
issued vide final finding No. 06/9/2018-DGAD dated 21.02.2019, which were implemented vide Customs
Notification No. 15/2019 — Customs (ADD) dated 29.03.2018 subject to the fact that the present investigation is
limited to imports of the subject goods from China PR.

PROCEDURE

The procedure described herein below has been followed by the Authority with regard to the subject
investigation:

i. The Designated Authority, under the above Rules, received a written application from the applicant on behalf
of the domestic industry, requesting sunset review of the anti-dumping duties earlier imposed and alleging
continued dumping of “Ethylene Vinyl Acetate (EVA) Sheet for Solar Module”, originating in or exported
from China PR.

ii. The Authority notified the embassy of China in India about the receipt of the sunset review of the anti-
dumping application before proceeding to initiate the investigations in accordance with sub-rule (5) of Rule 5
supra.

.The Authority issued a public notice dated 20" September, 2023 published in the Gazette of India
Extraordinary, initiating the anti-dumping investigation concerning imports of the subject goods.

v. The Authority sent a copy of the initiation notification to the embassy of China in India, known
producers/exporters from China and the domestic industry as per the addresses made available by the
applicant and requested them to make their views known in writing within 30 days of the initiation
notification.

vi.The Authority sent exporter’s questionnaires to elicit relevant information to the following known
producers/exporters in China, (whose details were made available by the applicant) and gave them
opportunity to make their views known in writing in accordance with the Rule 6(2) of the AD Rules.

SN Details of producers from the Exporting Country
Hangzhou First Applied Material Co Limited

Changzhou Sveck Photovoltaic New Material Co Limited

Cybrid (Zhejiang) Technologies Inc.

Alw|N |-

Cybrid Technologies Inc.

ol

Eversola Holding Co., Ltd

Toyota Daihatsu Engineering And Manufacturing Co

Changzhou Bbetter International Trading Co Limited

Tianjin Caida New Materials Technol

O 0| N | O

First Material Science Thailand Co Limited

10 Jiangsu Lushan New Materials

11 Ever Thriving New Energy Technology Co Limited

12 Changzhou Fufeng Material Technology Co Limited

vii. Only Changzhou Sveck Photovoltaic New Material Co Limited has filed their Questionnaire responses in
the above matter.
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Viil.

The Authority forwarded a copy of the initiation notification to the following known importers/users/user
associations (whose names and addresses were made available to the Authority) of the subject goods in India
and advised them to make their views known in writing within the time limit prescribed by the Authority in
accordance with the Rule 6(4):

SN Name of Importers
1 Aditya Clean Energy Systems Private Limited
2 Agrawal Renewable Energy Private Limited
3 Alpex Solar Private Limited
4 Ankur Traders And Engineers Private Limited
5 Australian Premium Solar India Private Limited
6 Bhagyanagar Energy And Telecom Private Limited
7 Bharat Electronics Limited
8 Bharat Heavy Electricals Limited
9 Central Electronics Limited
10 Citizen Solar Private Limited
11 Contendre Greenergy Private Limited
12 Cosmic Pv Power Private Limited
13 Credence Solar Panels Private Limited
14 Ecosi Energy Private Limited
15 Emmvee Photovoltaic Power Private Limited
16 Enkay Solar Power And Infrastructure Private Limited
17 Gautam Solar Private Limited
18 Genus Power Infrastructures Limited
19 Goldi Solar Private Limited
20 Goldi Sun Private Limited
21 Greenbrilliance Energy Private Limited
22 Har Solar Private Limited 1398
23 Harikrupa Solar And Engineering
24 Hbl Power Systems Limited
25 Himalayan Solar Private Limited
26 Hr Solar Solution Private Limited
27 Icon Solar En Power Technologies Private Limited
28 Indarka Energy Private Limited
29 Insolation Energy Private Limited
30 Integrated Batteries India Private Limited
31 Jain Irrigation Systems Limited
32 Jakson Engineers Limited
33 Jp Solar
34 Jyotitech Solar LIp
35 Kosol Energie Private Limited
36 Kratus Solar Solutions Private Limited
37 Lubi Electronics
38 M/S Ganesh Electricals Pvt. Ltd
39 M/S ITI Limited
40 M/S Urjastrot Enterprise Pvt Ltd
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SN Name of Importers
41 M/S. Aatmanirbhar Solar Pvt. Ltd.

42 M/S. Abhishek Solar Industries Pvt. Ltd

43 M/S. Ameya Solar & Semiconductor Pvt. Ltd
44 M/S. Bluebird Solar Pvt. Ltd

45 M/S. ECE (India) Energies Pvt. Ltd.

46 M/S. Fujiyama Power Systems Private Limited
47 M/S. Genus Innovation Limited

48 M/S. Innovative Solar Solutions

49 M/S. JJ PV Solar Pvt. Ltd

50 M/S. Nyalkaran Energy LLP

51 M/S. Raajratna Ventures Limited

52 M/S. Rajasthan Electronics And Instruments Limited (REIL)
53 M/S. Renewsys India Pvt. Ltd

54 M/S. SASA Energy LLP

55 M/S. Shanti Solar

56 M/S. Shivam Photovoltaics Private Limited
57 M/S. SUNBOND Energy Pvt. Ltd.

58 M/S. Sunfield Energy Private Ltd

59 M/S. Sunify Solar LLP

60 M/S. Suryakamal Energy Pvt. Ltd

61 M/S. The Wolt Techniques

62 M/S. Unique Sun Power LLP

63 Maglare Technologies Private Limited

64 Mehar Solar Technology Private Limited

65 Ms Renewsys India Private Limited

66 Mundra Solar Energy Limited

67 Mundra Solar Private Limited

68 Mundra Solar Pv Limitedahmedabad

69 Navitas Alpha Renewables Private Limited
70 Navitas Green Solutions Private Limited

71 Neety Euro Asia Solar Energ

72 Neety Euro Asia Solar Energy

73 Neosol Technologies Private Limited

74 Novasys Greenergy Private Limited

75 Novus Green Energy Systems Limited

76 Orb Energy Private Limited

77 Pahal Solar

78 Patanjali Renewable Energy Private Limited
79 Pennar Industries Limited

80 Perfectenergy C

81 Pixon Green Energy Private Limited

82 Plaza Power And Infrastructure C

83 Premier Energies Limited

84 Premier Energies Photovoltaic Private Limited
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SN Name of Importers
85 Premier Solar Systems Private Limited
86 Pv Power Technologies Private Limited
87 Radical Solar Private Limited
88 Rayzon Green Energie
89 Rayzon Green Energies
90 Redren Energy Private Limited
91 Renew Solar Energy (Jharkhand One) Private Limited
92 Renew Solar Energy Jharkhand One Private Limited
93 Renewables And Energy Conservatio
94 Renewsys India Private Limited
95 Ritika Systems Pvt. Ltd.

96 Rrg Energies Private Limited

97 Saatvik Green Energy Private Limited

98 Sael Solar Mfg Private Limited

99 Sahaj Solar Private Limited

100 Sanelite Solar Private Limited

101 Shivalik Green Energy Private Limited
102 Sirius Solar Energy Systems Private Limited
103 Solarium Green Energy Llp.

104 Solex Energy Limited

105 Sova Solar Limited

106 Spark Solar Technologies LIp

107 Spark Solar Technologies Private Limited
108 Sri Savitr Solar Private Limited

109 Sun N Sand Exim India Private Limited
110 Sunfuel Technologies LIp

111 Sunlong Energy Private Limited

112 Surana Solar Limited

113 Swelect Energy Systems Limited

114 Tata Power Solar Systems Limited

115 Topsun Energy Limited

116 Torios Solar

117 Udhaya Energy Photovoltaics Private Limited
118 Ujjaval Solar Power

119 Vedansh Infraenergy Private Limited

120 Vikram Solar Limited

121 Vikram Solar Limitedkolkata

122 Vikram Solar Private Limited

123 Vishakha Solar Films Private Limitedahmedabad
124 Waaree Energies Limited

125 Waaree Energies Ltdmumbai

126 Waaree Renewables Private Limited

127 Websol Energy System Ltd.

128 Zonje Solar Llp
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iX.

x1.

Xil.

Xiil

X1v.

XV.

XVl1.

None of the importers/users/user associations filed their questionnaire response in the matter. Only Waaree
Energies Limited filed its post hearing submissions/representations.

The Authority requested the interested parties to exchange non-confidential version of the evidence presented by
them with other interested parties as per Rule 6 (7). The list of interested parties was uploaded on the website of
the directorate.

The Authority has examined the information furnished by the domestic producer to the extent possible on the
basis of guidelines laid down in Annexure I11 to work out the cost of production and the non-injurious price of
the subject goods in India so as to ascertain if anti-dumping duty lower than the dumping margin would be
sufficient to remove injury to the domestic industry.

The period of investigation for the purpose of present investigation is from April 2022 to March 2023 (12
months). However, the injury investigation period will cover the data of previous three years, i.e., Apr 2019 —
Mar 2020, Apr 2020- Mar 2021, Apr 2021 — Mar 2022 and POI.

. Further information was sought from the applicant and other interested parties to the extent deemed necessary.

Verification of the data provided by the domestic industry and other interested parties was conducted to the
extent considered necessary for the purpose of the investigation.

Non-injurious price has to be determined based on the cost of production and cost to make and sell the subject
goods in India based on the information furnished by the domestic industry on the basis of Generally Accepted
Accounting Principles (GAAP) so as to ascertain whether anti-dumping duty lower than the dumping margin
would be sufficient to remove injury to the domestic industry.

Transaction wise data was called from the Directorate General of Commercial Intelligence and Statistics
(DGCI&S) for determination of volume and value of imports of the product concerned in India and the same has
been considered by the Authority.

The Authority held an oral hearing on 16" November, 2023 to provide an opportunity to the interested parties to
present relevant information orally in accordance with Rule 6 (6). The interested parties who presented their
views orally at the time of oral hearing were asked to file written submissions of the views expressed orally. The
interested parties were provided opportunity to offer rejoinder submissions to the views expressed by other
interested parties. The submissions made therein have been duly considered and addressed appropriately.

xvii.A disclosure statement containing the essential facts in this investigation which forms the basis of the present

final finding was issued to the interested parties on 21% December 2023. The post disclosure statement
submissions received from the domestic industry and other interested parties have been considered, to the extent
found relevant, in this final finding notification.

xviii. Exporters, producers and other interested parties who have neither responded to the Authority, nor supplied

XIX.

information relevant to this investigation have been treated as non-cooperating interested parties.

***in this final finding represents information furnished by an interested party on confidential basis, and so
considered by the Authority under the Rules.

The exchange rate adopted by the Authority for the subject investigation for POl is 1 US$ = Rs. 81.15.
C. PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

10. The product under consideration in the present investigation is same as defined in the original investigation

“Ethylene Vinyl Acetate (EVA) Sheet for Solar Module”. It is the polymer-based component used in the
manufacturing of solar PV (Photo Voltaic) modules. EVA sheet is used for encapsulation of solar PV cells
performing adhesion and cushioning functions. This is one of the most essential component which keeps
glass, cell and backsheet integrated and support the module mechanically during its service life time.

s

11. The EVA sheet falls in the category of plastic sheets and films made using extrusion technology. It is a
thermoplastic material, a copolymer of polyethylene, polymerized using a tubular or autoclave process
mainly. The product under consideration is imported under HS codes 3920 1011, 3920 1019, 3920 1099,
3920 6190, 3920 6290, 3920 9919, 3920 9939, 3920 9999, 3920 9099. The HS codes are only indicative and

XX.
Al
which is as follows:
the product description shall prevail in all circumstances.
C1. Submissions by other interested parties
12.

None of the interested parties made any submission relevant for determination of the product under consideration
and like article.
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C3. Submissions by domestic industry

13. The submissions made by domestic industry are as follows:

a. The present investigation being a sunset review investigation, the product under consideration remains same
as defined in the previously conducted investigation.

b. It is a settled law that the product under consideration, ordinarily, cannot be changed in a sunset review
investigation.

c. There is nothing on record which may even indicate any quality issue with the products supplied by the
domestic producers.

d. In terms of settled provisions of law and WTO precedents, it is the party leading an argument who bears the
burden of proof of establishing the correctness of the argument so advanced. However, the importer has
miserably failed to provide any evidence to substantiate its contention regarding the product under
consideration.

e. According to the domestic industry, there is no difference in the subject goods produced by them and that
imported from the subject country. The subject goods produced by the domestic industry and the subject
goods imported from the subject country are comparable in terms of characteristics such as physical and
chemical characteristics, manufacturing process and technology, functions and uses, product specifications,
distribution and market & tariff classification of the goods.

C3. Examination by the Authority

14. The product under consideration determined by the Authority in the original investigation is as follows:

“Ethylene Vinyl Acetate (EVA) Sheet for Solar Module”. It is the polymer based component used in the
manufacturing of solar PV (Photo Voltaic) modules. EVA sheet is used for encapsulation of solar PV cells
performing adhesion and cushioning functions. This is one of the most essential component which keeps
glass, cell and backsheet integrated and support the module mechanically during its service life time.”

Aluminium Frame
Tempered Glass
Encapsulant - EVA
Solar cells
Encapsulant - EVA
Back sheet

Junction Box

15. The EVA sheet falls in the category of plastic sheets and films made using extrusion technology. It is a
thermoplastic material, a copolymer of polyethylene, polymerized using a tubular or autoclave process mainly.
The subject goods are used as a component in solar photovoltaic panels and solar thermal applications. The
product under consideration is imported under HS codes 33920 1011, 3920 1019, 3920 1099, 3920 6190, 3920
6290, 3920 9919, 3920 9939, 3920 9999, 3920 9099. The HS codes are only indicative and the product
description shall prevail in all circumstances.

16. With regard to like article, Rule 2(d) of the Anti-Dumping Rules provides as under:

"like article” means an article which is identical or alike in all respects to the article under investigation for
being dumped in India or in the absence of such article, another article which although not alike in all
respects, has characteristics closely resembling those of the articles under investigation;

17. Therefore, after considering the information on record, the Authority holds the product under consideration is the
same as defined in the original investigation as well as the initiation notification. The Authority further holds that
there is no material difference in product under consideration exported from the subject country and the product
produced by the Indian industry. The product under consideration produced by the domestic industry is
comparable to the imported subject product in terms of physical characteristics, production technology &
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18.

D1.

manufacturing process, functions & uses, product specifications, distribution & marketing. The two are
technically and commercially substitutable.

The Authority holds that the product manufactured by the domestic industry and the subject goods imported into
India from the subject country are like articles within the meaning of the anti-dumping rules.

DOMESTIC INDUSTRY AND STANDING

Submissions by other interested parties

19.

D2.

The submissions made by the producers/exporters/other interested parties are as follows:

i The standing of the applicant as domestic industry is in itself incorrect and the initiation of the present
investigation without thorough verification is incorrect in law.

ii  The capacity and production data provided for the other producers clearly suggests that with extremely high
production and capacity, specifically in the POl and recent years, other domestic producers are
manufacturing a significant portion of the total production in India. However, the applicant appears to have
selectively reported capacity and production in a manner to only include the applicant as the domestic
industry and not the other producers. Hence, the same ought to be verified by the Hon’ble Designated
Authority and is likely to lead to the conclusion that the applicant is less than 25% of the total domestic
production in India and do not constitute a ‘major proportion’ of the domestic production in India. This
clearly establishes that that the claim of the applicant is erroneous, misleading and incorrect.

Submissions by domestic industry

20.

_Z.

D3.

The submissions made by the domestic industry are as follows:

The application for the continued imposition of anti-dumping duty has been filed by M/s RenewSys
Renewable Pvt. Ltd. and supported by M/s Vishakha Renewables Pvt. Ltd., Navitas Alpha Renewables Pvt.
Ltd., Alishan Greem Energy Pvt. Ltd., Enerlite Solar Films India Private Limited, Filmtec Solar Private
Limited, Pixon Greem Energy Private Limited, and ECAP Greentec Pvt. Ltd.

The production of the applicant constitutes “a major proportion” of total Indian production in terms of the
rules. In addition, the production of the applicant and supporters have significant majority in the total Indian
Production.

The applicant has not imported the subject goods from subject country during the POI. The applicant is not
related (either directly or indirectly) to any exporter or importer of product under consideration in the subject
country. Thus, the applicant is eligible domestic industry under Rule 2(b) of the AD Rules.

The standing requirement contained in Rule 5(3) are not even applicable on sunset review proceedings. Rule 5
is not applicable vis-a-vis sunset review proceedings. Kind attention of the Authority is invited to Rule 23(3)
which states as under:

“(3) The provisions of rules 6, 7, 8, 9, 10, 11, 16, 17, 18, 19, and 20 shall be mutatis mutandis applicable
in the case of review.”

The reliance placed by the importer on WTO findings of Russia — Commercial Vehicles and EC — Fasteners
(China) also do not have any merit since there is no exclusion of any domestic producer in the present case.
Unlike those cases, where a particular domestic producer was specifically excluded from the investigation,
the relevant and necessary data of all domestic producers is on record in the present case. In fact, the
production figures used in the application to compute standing are taken from the support letters of such
domestic producers. In such a situation, there cannot be any apprehension regarding the correctness of the
production data of the domestic producers or the standing of the applicant.

Examination by the Authority

21.

22.

Rule 2 (b) of the AD rules defines domestic industry as under:

“(b) “domestic industry” means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes a
major proportion of the total domestic production of that article except when such producers are related to
the exporters or importers of the alleged dumped article or are themselves importers thereof in such case the
term ‘domestic industry’ may be construed as referring to the rest of the producers”

The application in the present case has been filed by M/s RenewSys Renewable Pvt. Ltd. and supported by M/s
Vishakha Renewables Pvt. Ltd., Navitas Alpha Renewables Pvt. Ltd., Alishan Greem Energy Pvt. Ltd., Enerlite
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Solar Films India Private Limited, Filmtec Solar Private Limited, Pixon Greem Energy Private Limited, and
ECAP Greentec Pvt. Ltd.

23. As regards the submission of the importer that the domestic industry has selectively reported the capacity and
production data to affect the standing, the Authority notes that the total Indian production has been computed
after taking into account the production reported by the supporters in their support letter and estimated
production of other Indian producers. The Authority notes that none of the interested party has submitted any
information to dispute the standing of the domestic industry.

24. On the basis of the evidences on record, the Authority notes that the production of the applicant constitutes
around 35% of the Indian production. Accordingly, the Authority holds that that the applicant satisfied the
requirement of standing under Rule 5(3) and constitutes domestic industry within the meaning of Rule 2(b).

E. CONFIDENTIALITY

E1l. Submissions by other interested parties

25. The various submissions made by the producers/exporters/importers/other interested parties during the course of
the present investigation with regard to confidentiality and considered relevant by the Authority are as follows:

i. The petition suffers from excessive confidentiality. The petition provides absolutely no information with
respect to volume related information also.

ii. The domestic industry has claimed and has been allowed excessive confidentiality in the sense that they have
not made available their annual report in the public file.

iii. The domestic industry has also not provided sufficient details of their costing.

iv. The applicant has not been consistent with respect to claims of confidentiality when compared to the
standards of disclosure adopted in the original investigation.

E2. Submissions by the domestic industry

26. The submissions made by domestic industry are as follows:

i The petitioner has claimed only such information as confidential, the confidentiality of which has been
permitted under the rules and as per consistent practice of the Authority.

ii. The petitioner has provided sufficient non-confidential version of the application. None of the interested
party has been able to point out any specific instance of information which has been claimed confidential and
confidentiality of which is not justified under the rules.

iii.  The opposing parties have not been able to point out a single instance of deviation from the law/trade notice,
let alone any material lapse by the domestic industry.

iv.  The exporter in the present case has not filed its questionnaire response in terms of Trade Notice No.
10/2018. Most of the information required in the Trade Notice is either not been given by the exporter or is
not as per the Trade Notice.

V. That the responding exporter has failed to fulfill their obligations under the Indian law by not providing the
meaningful summary of the response to exporters’ questionnaire. It is further submitted that they have kept
all the volume related information confidential. Further, the responses are in stark violation of the specific
guidelines issued by the Designated Authority with regard to the procedure to be followed for filing of non-
confidential version of the exporter’s questionnaire responses. The petitioner also, requested the Hon'ble
Designated Authority to disregard the submissions of the interested parties and also to reject the response of
exporters and deny them the individual treatment.

E3. Examination by the Authority

27. The Authority requested the interested parties to share the non-confidential version of the information submitted
by them with other interested parties as per Rule 6(7).

28. With regard to confidentiality of information Rule 7 of Anti-dumping Rules provides as follows:
“Confidential information”

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of rule 12, sub-
rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under sub-rule (1) of rule 5,
or any other information provided to the designated authority on a confidential basis by any party in the
course of investigation, shall, upon the designated authority being satisfied as to its confidentiality, be treated
as such by it and no such information shall be disclosed to any other party without specific authorization of
the party providing such information.
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(2) The designated authority may require the parties providing information on confidential basis to furnish
non-confidential summary thereof and if, in the opinion of a party providing such information, such
information is not susceptible of summary, such party may submit to the designated authority a statement of
reasons why summarization is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the
request for confidentiality is not warranted or the supplier of the information is either unwilling to make the
information public or to authorise its disclosure in a generalized or summary form, it may disregard such
information.”

29. The WTO Agreement on Anti-Dumping provides as follows with regard to confidentiality of information-

“Article-6.5 Any information which is by nature confidential (for example, because its disclosure would be of
significant competitive advantage to a competitor or because its disclosure would have a significantly
adverse effect upon a person supplying the information or upon a person from whom that person acquired
the information), or which is provided on a confidential basis by parties to an investigation shall, upon good
cause shown, be treated as such by the authorities. Such information shall not be disclosed without specific
permission of the party submitting it.

Article-6.5.1 The authorities shall require interested parties providing confidential information to furnish
non-confidential summaries thereof. These summaries shall be in sufficient detail to permit a reasonable
understanding of the substance of the information submitted in confidence. In exceptional circumstances,
such parties may indicate that such information is not susceptible of summary. In such exceptional
circumstances, a statement of the reasons why summarization is not possible must be provided.

Article-6.5.2 If the authorities find that a request for confidentiality is not warranted and if the supplier of the
information is either unwilling to make the information public or to authorize its disclosure in generalized or
summary form, the authorities may disregard such information unless it can be demonstrated to their
satisfaction from appropriate sources that the information is correct.

Footnote to Article 6.5.2 (footnote 18 of the WTO Agreement on Anti-Dumping) provides as follows—
Members agree that requests for confidentiality should not be arbitrarily rejected.”

30. Information provided by the interested parties on confidential basis was examined with regard to sufficiency of
the confidentiality claim. On being satisfied, the Authority has accepted the confidentiality claims, wherever
warranted and such information has been considered confidential and not disclosed to other interested parties.
Wherever possible, parties providing information on confidential basis were directed to provide sufficient non-
confidential version of the information filed on confidential basis. The Authority made available the non-
confidential version of the evidences / information’s / submissions submitted by various interested parties in the
form of public file.

F. MISCELLANEOUS SUBMISSIONS

F1. Submissions by other interested parties

31. The submissions made by the other interested parties are as follows:

That the application filed by the domestic industry is not in the form and manner prescribed by the Authority.
Further, the Authority has not evaluated the petition properly in terms of Article 5.3 of the WTO Anti-
Dumping Agreement read with Rule 5(3) of the AD Rules and therefore, the investigation needs to be
terminated.

Supporting companies are not eligible supporters as per Trade Notice No. 13/2018 and 14/2018 as they have
not filed information as required under the said Trade Notices.

In the present scenario, imposition of duty on a fixed basis is not only unjustified but also unfair and unduly
burdensome. It is an admitted position that the domestic industry cannot cater to the demand in the country
and the demand of the product for down-stream manufacturers, which are making valuable contributions in
‘Aatmanribhar Bharat’ is increasing. The injury, if any, is restricted to the extent of the capacity of the
domestic industry and as a fixed duty impacts such import quantities which are higher than the capacity of
the domestic industry it unfairly imposes anti-dumping duties on products which do not compete with the
domestic industry and provides arbitrary and unfair protection to the domestic industry.

That the certain information provided by the domestic industry in the narrative part of the petition is
inconsistent with the Proforma IVA enclosed with the petition. Further, interested parties requested the
Authority to recheck the numbers and call domestic industry to provide correct numbers.
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E2

v. The domestic industry is not able to meet the strict quantitative and quality parameters of the user industry
and therefore, users are compelled to import specialized grades which are not adequately supplied by the
domestic industry.

. Submissions by the domestic industry

32. The submissions made by the domestic industry are as follows:

E3.

i.  The domestic industry has only received the questionnaire response by one party namely M/s Changzhou
Sveck Photovoltaic New Material Co., Ltd. This is despite the specific direction of the Authority through
email dated 15.11.2023 directed towards interested parties, directing them to share their
submissions/responses with the domestic industry. In the absence of any response by interested parties, the
domestic industry presumes that no other party has filed any submission/responses. In the event any such
submission/response has been received, the same cannot be taken on record since they have not been shared
with the domestic industry in accordance with the prescribed procedure.

ii. The only participating importer, M/s Waree Energies Ltd., has not filed their questionnaire response.
Subsequent to a preliminary objection raised by us, during the hearing on 16.11.2023, the said importer
stated that they were not able to file the questionnaire response because of certain pressing concerns of the
company. This is not acceptable. Moreover, the conduct of the said importer clearly demonstrates that they
are neither serious about the investigation process nor towards the sanctity of the rules and the procedures
prescribed by the Authority.

iili.  The importer has filed their written submissions after the deadline provided by the Authority. This further
proves their scant regard for the investigation process or the dignity of the office of the DGTR.

iv.  As regards the submission made by the importer regarding the change in the form of duty, the domestic
industry submits that the only reason given by the importer for such a request is alleged demand-supply gap
in the country. However, the facts on record clearly establish that there is no demand-supply gap in the
country. In fact, the capacities available with the domestic producers exceed the demand of the subject
goods in the country. In any case, the importer has not indicated as to how any perceived demand-supply
gap can be a good ground for seeking change in the mode of duty.

v.  That the application filed by domestic industry is fully in accordance to the act and rules and also as per the
prescribed format. Therefore, the submissions of the interested parties that the application is not as per
format needs to be rejected.

Examination by the Authority

33.

34.

35.

36.

37.

38.

As regards the submission of the domestic industry about not filing questionnaire response during the
investigation, and also not filing written/legal submissions within time, the Authority notes that no questionnaire
response has been filed by importer before Authority. However, legal submissions submitted by the importer have
been examined by the Authority.

As regards the submission that the supporters have not provided information as per Trade Notice No. 13/2018 and
14/2018, the Authority notes that the supporters have provided information in terms of the Trade Notice No.
04.2021 dated 16.04.2021, which lays down the essential information required to be furnished by the supporters.
Thus, the information filed by the supporters is in terms of the Trade Notice issued by the Authority and is liable
to be accepted.

As regards the argument of the responding parties that the petition is deficient and therefore the investigation
needs to be terminated, the Authority notes that the present investigation was initiated on the basis of prima facie
evidence furnished by the domestic industry showing dumping, injury and causal link in accordance with the Act
and Rules. The Authority has also called for additional information wherever required, and verified the
information furnished by the domestic industry.

As regards the issue of there being a demand supply gap in the country, the Authority notes from the evidences on
record that the current capacities of the subject goods in the country far exceeds the demand of the subject goods.
Thus, the contentions raised in this regard are contrary to facts on record.

As regards the request of the importer regarding the change in the form of duty from fixed duty to reference price-
based duty, the Authority notes that the said importer has not provided any acceptable reason for such request
except for its claim of demand-supply gap in the country. As noted above, there is no demand-supply gap of the
subject goods in the country.

As regards the submission of the importer regarding the domestic industry not being able to meet qualitative
parameters of the specialised grades leading to importers being forced to import such grades, the Authority notes
that the importer has not substantiated its submission with any evidence. Only generalised statements have been



54

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

G.

made by the importer and even the details of the alleged ‘specialised grades’ which domestic industry is allegedly
not able to supply have not been specified.

NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN
G1l. Normal Value

39. Under Section 9A(1)(c) of the Act, normal value in relation to an article means:

“(c) “normal value”, in relation to an article, means —

(i) the comparable price, in the ordinary course of trade, for the like article when destined for
consumption in the exporting country or territory as determined in accordance with the rules made
under sub-section (6); or

(i) when there are no sales of the like article in the ordinary course of trade in the domestic market
of the exporting country or territory, or when because of the particular market situation or low
volume of the sales in the domestic market of the exporting country or territory, such sales do not
permit a proper comparison, the normal value shall be either-

(a) comparable representative price of the like article when exported from the exporting
country or territory to an appropriate third country as determined in accordance with the
rules made under sub-section (6); or

(b) the cost of production of the said article in the country of origin along with reasonable
addition for administrative, selling and general costs, and for profits, as determined in
accordance with the rules made under sub-section (6):

Provided that in the case of import of the article from a country other than the country of origin and
where the article has been merely transhipped through the country of export or such article is not
produced in the country of export or there is no comparable price in the country of export, the
normal value shall be determined with reference to its price in the country of origin.”

G2. Submissions by other interested parties

40. The other interested parties have submitted as follows with regards to normal value, export price and dumping
margin.

G3.

a.

Designation of China PR as a Non-Market Economy (NME) is not in accordance with applicable laws and
procedures.

. The relevant provision in Section 15 of China’s accession protocol which allowed for treatment of China PR

as an NME has expired on 11" December, 2016. Therefore, there is currently no provision prevailing which
allows the Authority to treat China PR as an NME in any investigation.

Even if the Authority determines that China PR is a non-market economy for the purpose of this
investigation, the Authority cannot directly resort to calculating the normal value based on the third
methodology in Paragraph 7 of Annexure | to the Rules (i.e., on any other reasonable basis).

. The Authority must first attempt to determine the normal value based on; (i) price or constructed value in a

market economy third country, or (ii) the price from such a third country to other countries, including India.
Only if it is not possible to determine normal value based on these two methods, it can be determined on any
other reasonable basis.

Decision of the Hon’ble Supreme Court of India in the case of Shenyang Matsushita, 2005 (181) ELT 320
(SC) also supports the view that the Authority must proceed to determine normal value on any other
reasonable basis only if it has exhausted the first two methods.

There is no reason provided in the petition as to why the Authority cannot calculate the normal value based
on the first two methods.

. The information provided by the domestic industry regarding the calculation of normal value has been kept

entirely confidential, and it is therefore not possible for the respondents to answer any of the claims in that
regard.

. The dumping margin provided by the domestic industry should not be relied upon without any verification

from the Authority.

Submissions by the domestic industry

41.

The domestic industry has submitted as follows with regard to the normal value, export price and dumping
margin.
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a. China PR should be treated as an NME in accordance with Article 15(a)(i) of China’s Accession Protocol
and the normal value should be determined in terms of Annexure I, Rule 7 of the Rules.

b. Paragraph 8 of Annexure | to the Rules leaves no choice to the Authority but to presume that China is an
NME, unless the exporters prove otherwise. Therefore, regardless of the expiry of Section 15(a)(ii) of
China’s accession protocol, the Authority is bound by Paragraph 8 to presume that China is an NME.

c. Market economy status is not automatic upon the expiry of Section 15(a)(i), but rather, it would require
China’s compliance with the other provisions of Section 15 of the Accession Protocol.

d. The market economy claim of the exporters should not be accepted, as there is significant government
intervention in several important sectors of the Chinese economy, warranting the maintenance of non-market
economy status of China PR.

e. Market economy status cannot be granted unless the responding Chinese exporters pass the test in respect of
each and every parameter laid down under the rules.

f. The market economy claim of the producers from China PR was rejected on the same basis in several recent
investigations.

g. Market economy status cannot be given unless the responding Chinese exporters establish that the actual
purchase prices of major inputs substantially reflect market values.

h. Market economy treatment must be rejected if Chinese exporters are unable to establish that their books are
consistent with International Accounting Standards.

i. It is not for the Authority to establish that the responding companies are operating under market economy
environment. But it is for the responding Chinese exporters to establish that they are operating under market
economy conditions.

j. Market economy status cannot be granted unless the responding company and its group as a whole make the
claim. If one or more companies forming part of the group has not filed the response, the claim for market
economy status must be rejected.

k. The normal value in China PR can thus be determined on the basis of cost of production in India, duly
adjusted, including selling, general and administrative expenses and profit as per the consistent practice of
the DGTR.

G4. Examination by the Authority

42. The Authority sent questionnaires to the known producers / exporters from the subject country, advising them
to provide information in the form and manner prescribed by the Authority. Only, the following producer has
filed response to the exporter’s questionnaire:

i. Changzhou Sveck Photovoltaic New Material Co., Ltd.
G4.1. Determination of normal value
G4.1.2 Examination of Market Economy Treatment

43. The Authority sent questionnaires to the known producers / exporters from the subject country, advising them to
provide information in the form and manner prescribed by the Authority. The Authority notes that none of the
producers/exporters have filed a response to the relevant questionnaire to claim market economy treatment.

G4.1.3 Normal value for China PR
44. Article 15 of China’s Accession Protocol to the WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General Agreement on
Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM Agreement shall apply in proceedings
involving imports of Chinese origin into a WTO Member consistent with the following:

(@) In determining price comparability under Article VI of the GATT 1994 and the Anti-Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the industry under
investigation or a methodology that is not based on a strict comparison with domestic prices or costs in
China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail
in the industry producing the like product with regard to the manufacture, production and sale of
that product, the importing WTO Member shall use Chinese prices or costs for the industry under
investigation in determining price comparability;
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45

46.

47.

48.

49.

(i) The importing WTO Member may use a methodology that is not based on a strict comparison
with domestic prices or costs in China if the producers under investigation cannot clearly show
that market economy conditions prevail in the industry producing the like product with regard to
manufacture, production and sale of that product.

(b) In proceedings under Parts II, 1ll and V of the SCM Agreement, when addressing subsidies
described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall
apply; however, if there are special difficulties in that application, the importing WTO Member may
then use methodologies for identifying and measuring the subsidy benefit which take into account the
possibility that prevailing terms and conditions in China may not always be available as appropriate
benchmarks. In applying such methodologies, where practicable, the importing WTO Member should
adjust such prevailing terms and conditions before considering the use of terms and conditions
prevailing outside China.

(c) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a)
to the Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.

(d) Once China has established, under the national law of the importing WTO Member, that it is a
market economy, the provisions of subparagraph (a) shall be terminated provided that the importing
Member's national law contains market economy criteria as of the date of accession. In any event, the
provisions of subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should
China establish, pursuant to the national law of the importing WTO Member, that market economy
conditions prevail in a particular industry or sector, the non-market economy provisions of
subparagraph (a) shall no longer apply to that industry or sector.

. The applicant has relied upon Article 15(a)(i) of China's Accession Protocol as well as para 7 of the Annexure

I. The applicant has claimed that producers in China PR must be asked to demonstrate that market economy
conditions prevail in their industry producing the like product with regard to the manufacture, production and
sale of the product under consideration. It has been stated by the applicant that in case the responding Chinese
producers are not able to demonstrate that their costs and price information are market-driven, the normal value
should be calculated in terms of provisions of Para 7 and 8 of Annexure- | to the Rules.

It is noted that while the provision contained in Section 15 (a)(ii) has expired on 11.12.2016, the provision
under Article 2.2.1.1 of WTO Anti-dumping Agreement read with the obligation under Section 15(a)(i) of the
Accession Protocol require criterion stipulated in paragraph 8 of Annexure | of the Rules to be satisfied
through the information/data to be provided in the supplementary questionnaire on claiming market economy
treatment. It is noted that since the responding producers/exporters from China PR have not submitted response
to the supplementary questionnaire the normal value computation is required to be done as per the provisions
of paragraph 7 of Annexure | of the Rules.

As none of the producers from China PR have claimed determination of normal value on the basis of their own
data/information, the normal value has to be determined in accordance with paragraph 7 of Annexure | of the
Rules, which reads as under:

“In case of imports from non-market economy countries, normal value shall be determined on the basis of the
price or constructed value in a market economy third country, or the price from such a third country to other
countries, including India, or where it is not possible, on any other reasonable basis, including the price
actually paid or payable in India for the like product, duly adjusted, if necessary, to include a reasonable
profit margin. An appropriate market economy third country shall be selected by the designated authority in a
reasonable manner [keeping in view the level of development of the Country concerned and the product in
question] and due account shall be taken of any reliable information made available at the time of the
selection. Account shall also be taken within time limits; where appropriate, of the investigation if any made in
similar matter in respect of any other market economy third country. The parties to the investigation shall be
informed without unreasonable delay the aforesaid selection of the market economy third country and shall be
given a reasonable period of time to offer their comments.”

The Authority notes that under the provisions of para (7) of Annexure I, the normal value may be determined
on the basis of price or constructed value in a third country, or the price from such country to other countries,
including India. However, when such basis is not possible, only then the Authority can determine normal value
on any other reasonable basis, including the price paid or payable in India.

As per paragraph 7 of Annexure | to the Rules, the Authority may move to the third method of determining
normal value on any reasonable basis, when it has exhausted the first method, that is, price or constructed value
in third country, and second method, that is, price from third country to other countries, including India.
However, it is noted that no information/evidence has been provided by the parties for the construction of the
normal value on the basis of the first two methods. In the absence of the above information/evidence, it is not
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possible for the Authority to determine normal value on the basis of the first or second method. Therefore, the
Authority has decided to construct normal value based on the third method, i.e., on any other reasonable basis
including price paid or payable in India.

50. Thus, the normal value has been considered on the basis of price paid or payable in India, duly adjusted to

include profit, which has been arrived at considering cost of production in India, after addition for selling,
general & administrative expenses and reasonable profits. The Authority has thus constructed the normal value
based on the optimised cost of production, considering prices of major raw materials and other costs paid in
India.

G4.2  Determination of export price

G4.2.1 Export price for cooperating exporter/producer

Changzhou Sveck Photovoltaic New Material Co., Ltd.

51. M/s Changzhou Sveck Photovoltaic New Material Co., Ltd. (“Sveck™) is a producer of the subject goods in
China PR. Sveck has exported the subject goods directly to un-related customers in India.

52. It is noted that during the POI, Sveck has exported *** MT of PUC directly to unrelated customers in India.
Sveck has claimed adjustments on account of ocean freight, insurance, inland transportation, port and other
related expenses and credit cost, which have been allowed by the Authority after due verification. Further, the
Authority has also made appropriate adjustment for bank charges. Accordingly, the export price for the subject
goods at ex-factory level has been arrived at and shown in the dumping margin table below.

G4.2.2  Export price non-cooperating producers/exporters from China PR

53. The export price for all other producers and exporters that have not participated in the present investigation

has been arrived at on the basis of facts available.

G4.3  Determination of Dumping Margin

54. Considering the normal value and export price for the subject goods, the dumping margin for the subject goods

from the subject country is determined as follows:
DUMPING MARGIN TABLE

N f C / Export Dumpin Dumping Dumping
SN ame 0 urrency CNV p p_ g Margin Margin
Producer Unit Price Margin
(%) (Range)
Changzhou
Sveck
1. Photovoltaic USD/MT Fx il il ***00 0-10
New Material
Co., Ltd.
Non-
2. | Cooperativel 1 yqppT o o o ) 20-30
residual
exporters
55.  The dumping margin is more than de-minimis for all the producers/exporters from China PR.
H. EXAMINATION OF INJURY AND CAUSAL LINK

56.

57.

Rule 11 of the Rules read with Annexure-Il provides that an injury determination shall involve examination of
factors that may indicate injury to the domestic industry, ".... taking into account all relevant facts, including the
volume of dumped imports, their effect on prices in the domestic market for like articles and the consequent effect
of such imports on domestic producers of such articles... ". In considering the effect of the dumped imports on
prices, it is considered necessary to examine whether there has been a significant price undercutting by the
dumped imports as compared with the price of the like article in India, or whether the effect of such imports is
otherwise to depress prices to a significant degree or prevent price increases, which otherwise would have
occurred, to a significant degree.

Rule 23 of the Rules provides that the provisions of Rule 6,7,8,9,10,11,16,18, 19 and 20 shall apply mutatis
mutandis in case of a review. The Authority in its examination has evaluated the injury parameters which are
required under Rule 11 and Annexure 1l of the Rules and has also examined as to whether the expiry of duty is
likely to lead to continuation or recurrence of dumping and injury.
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H1. Submissions by other interested parties

58. Following submissions have been made by the other interested parties with regard to injury suffered by the
domestic industry and the causal link.

Vi.

H2.

Imports from China PR has not caused injury to the domestic industry. Further, any injury to the
domestic industry during the POI is because of COVID-19 and other factors and not because of imports
from subject country.

That the domestic industry has failed to demonstrate that they are suffering injury either price or volume.
It is further submitted that the volume and price related parameters shown improvement over the injury
investigation period. This shows that domestic industry is doing well and there was no negative impact
due to imports from subject country.

That the Authority should examine if injury claimed by the domestic industry was solely due to imports
or was it due to reasons other than imports from the subject country. If it is concluded that injury was
due to other factors, the Authority is requested to terminate the present review.

Price undercutting is one of the most important parameters to establish causal relationship between
injury caused to the domestic industry by imports from subject country. However, it does not form the
basis for determination of injury and shall not be seen in isolation. It has to be seen in light of overall
performance of the domestic industry, whether it is resulting in losses.

The profitability of the petitioner has improved during the period of investigation as compared to the
base year 2019-20. It is to be noted that the period 2020-21 and 2021-22 was the abnormal period
affected by COVID. Therefore, the unusual performance of the petitioner should not be considered
during that period. The comparison must be made as compared to the base year 2019-20 which clearly
shows that the performance of the domestic industry has improved significantly. Thus, there is no injury
to the domestic industry.

That if the domestic industry is suffering from injury (if any), it is on account of other parameters like
contraction in demand, decline in exports of the domestic industry and exporters from China cannot be
blamed for that.

Submissions by the domestic industry

59.  The submissions of the domestic industry with regard to injury and causal link are reproduced below:

a.

That the landed value of the subject goods from China is substantially lower as compared to the cost and
selling price of the domestic industry.

The positive undercutting clearly indicates the adverse price pressure on the domestic industry.

The share of imports from China PR in total demand has significantly increased. Due to dumped
imports, China has acquired significant market share in demand despite idle capacities with the domestic
producers.

That dumping margins are significantly positive from the data on record, and therefore, there is clear
likelihood of ever intensified dumping and increase in the dumped imports of the imported subject goods
in India from China in the event of cessation of Anti-dumping duty.

The domestic industry is still suffering losses because of low price imports from exporters of the subject
country. It is further submitted that because of low priced imports, the domestic industry is not
recovering its full cost despite its best efforts, the low price import from the subject country has created
significant price pressure on the domestic industry.

The domestic industry has submitted that since causal link has already been established in the original
investigation, the Authority is required to examine whether cessation of anti-dumping duty would lead to
continuance or recurrence of dumping and injury.

The Authority would appreciate from the data on record that the imports are already coming at dumped
prices which are causing injury to the domestic industry. However, the existing anti-dumping duties are
acting as a safety net, protecting the domestic producers from suffering losses. If the existing anti-
dumping duties are allowed to expire, the same would lead to causing significant financial damage to the
domestic producers to an extent where the domestic producers shall be forced to shut shop on account of
non-remunerative imports.

This situation clearly depicts the price pressure on the domestic industry wherein if they don’t produce
the subject goods their fixed costs will increase substantially, and their losses would also increase.



[¢TRT |—=ue 1] T T TSI © T 59

H3. Examination by the Authority

60. The Authority has taken note of the submissions made by the interested parties. Annexure-I1 of the Anti-Dumping
Rules provides for objective examination of both (a) the volume of dumped imports and the effect of the dumped
imports on prices in domestic market for the like articles; and (b) the consequent impact on domestic producers of
such products.

61. According to Section 9(A)(5) of the Customs Tariff Act, 1975, anti-dumping duty imposed shall, unless revoked
earlier, cease to have effect on the expiry of five years from the date of such imposition, provided that if the
Central Government, in a review, is of the opinion that the cessation of such duty is likely to lead to continuation
or recurrence of dumping and injury, it may, from time-to-time, extend the period of such imposition for a further
period of five years and such further period shall commence from the date of the order of such extension.

62. In consideration of the various submissions made by the interested parties in this regard, the Authority has
examined the continuation of injury, if any, to the domestic industry before proceeding to examine the likelihood
of dumping and injury on account of imports from the subject country in the event of cessation of anti-dumping
duty.

63. The Authority notes that it is not necessary that all parameters of injury show deterioration. Some parameters may
show deterioration, while some others may not. The Authority has to consider all injury parameters and,
thereafter, conclude whether injury to the domestic industry continues, or recur, in case the antidumping duty is
ceased. The Authority has examined the injury parameters objectively considering the facts and arguments
submitted by the domestic industry and other interested parties.

64. The Authority has taken note of various submissions made by the domestic industry and other interested parties
on injury and causal link and analyzed the same considering the facts available on record and applicable laws.
The injury analysis made by the Authority in the succeeding paras ipso facto addresses the submissions made by
the domestic industry and other interested parties.

H3.1. Volume effect of dumped imports on domestic industry

65. With regard to the volume of the dumped imports, the Authority is required to consider whether there has been a
significant increase in dumped imports, either in absolute terms or relative to production or consumption in India.
For the purpose of injury analysis, the Authority has relied on the import data procured from the DGCI&S import
data.

a.  Assessment of Demand / Apparent Consumption

66. Demand has been considered as the sum of domestic sales of all the domestic producers and the imports from all
the countries. The apparent demand/consumption of the subject goods shows a positive trend throughout the
injury period as can be seen from the table below:

Particulars UoM 2019-20 2020-21 2021-22 POI
Import from Subject Country (China PR) MT 8,343 4,805 8,091 10,528
Imports from other countries subject to ADD MT 417 479 1 -
Imports from other countries MT 315 946 1,928 2,996
Total Imports MT 9,075 6,229 10,019 13,525
Sales of domestic industry MT ek il ekl il
Sales of Other Domestic Producers MT ek il falekel il
Total Indian Domestic Sales MT ek il ekl il
Trend Indexed 100 122 149 192
Demand MT faleled falaled faleled falaled
Trend Indexed 100 97 131 171
Imports from China in Demand % X0 X0 ***00 ***%

67. The demand of the subject goods has increased throughout the injury investigation period. However, the
imports from China as a percentage of total demand has come down, but still remain significant.

b.  Import volume from the subject country

68.  The effects of the volume of dumped imports from China has been examined by the Authority in the following
table:

Particulars UoM 2019-20 2020-21 2021-22 POI

Imports from China MT 8,343 4,805 8,091 10,528

Imports from Other Countries MT 315 946 1,928 2,996
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Total Imports MT 8,658 5,751 10,019 13,525
Sales of the domestic industry MT il il il Fhx
Trend Indexed 100 93 110 127
Sales of other domestic producers MT falaie faleie falaie falaie
Trend Indexed 100 162 204 282
Total Indian sales (Domestic) MT 9,836 12,035 14,701 18,905
Trend Indexed 100 122 149 192
Demand of the subject goods in India MT 18,494 17,786 24,720 32,430
Trend Indexed 100 96 134 175
Total PUC Production (Applicant) MT falaie faleie falaie falaie
Trend Indexed 100 93 113 126
Production — other producers MT Fhx Fhx Fhx Fxk
Trend Indexed 100 130 188 310
Total Indian Production MT 10,057 10,941 14,587 20,639
Trend Indexed 100 109 145 205
Imports from China in relation to

Total Indian Production % ikl ikl ikl el
Trend Indexed 100 53 66 61
Total Indian Consumption / Demand % il il il faleie
Trend Indexed 100 60 73 71

69. It is seen that the volume of dumped imports of the subject goods has decreased in 2020-21, with increase in
2021-22 and significant increase in the POI. The volume of import in relative terms has also seen significant
increase. The import volume in relation to total Indian production and the demand/consumption has decreased as
compared to the base year but has remained at a substantial level.

H3.2. Price effect of dumped imports on domestic industry

70.  Interms of Annexure Il (ii) of the Rules, the Authority is required to consider the effect of the dumped imports
on domestic prices in terms of price undercutting, price suppression and price depression, if any.

A.  Price Undercutting

71. With regard to the effect of dumped imports on prices, the Authority is required to consider whether there has
been a significant price undercutting by the dumped imports as compared to the price of the like product in India
or whether the effect of such imports is otherwise to depress prices to a significant degree or prevent price
increases, which otherwise would have occurred, to a significant degree. In this regard, a comparison has been
made between the landed value of the product from China and the average selling price of the domestic industry,
net of all rebates and taxes, at the same level of trade. The prices of the domestic industry were considered at ex-
factory levels.

Particulars UoM POI
Landed price of imports Rs/IMT 3,08,112
(China) (Trend) 179
Net selling price of Rs/IMT o
domestic industry (Trend) 186
. . . Rs/MT falall
Price undercutting (China)
(Trend) 430
) ) ) % ***%
Price undercutting (China)
(Trend) 240

Price undercutting (China) Range 0-10
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72.  The Authority notes that the landed value of the subject goods from China is significantly below the net sales
realization of the domestic industry.

B.  Price Suppression and Depression

73. In order to determine whether the dumped imports are depressing the domestic prices or whether the effect of
such imports is to suppress prices to a significant degree and prevent price increases which otherwise would have
occurred, the Authority considered the changes in the prices and landed value over the injury period.

Particulars UoM 2019-20 2020-21 2021-22 POI
Cost of Sales Rs/MT Fhx Fxk il il
Trend Indexed 100 104 167 184
Selling Price Rs/MT Fhx Fxk fale il
Trend Indexed 100 135 199 186
(L:iﬁiifyva'”e from Subject Rs/MT 1,71,830 260966 | 320499 | 308112
Trend Indexed 100 157 192 179
Landed value with ADD RS/MT 2,16,192 3,14,417 3,76,304 3,55,991

74.

It may be seen that the landed value from China is below the selling price and cost of the domestic industry
except for 2020-23 and 2021-22. The landed value of the goods imported from China were below the selling price
and the cost of the domestic industry in the POI. While the landed value computed above is without taking into
consideration the applicable anti-dumping duties, the above examination indicates a likelihood that in the event of
cessation of the anti-dumping duties, the domestic industry is likely to move into a loss-making situation.

H3.3. Economic parameters of the domestic industry

75.

Annexure - Il to the anti-dumping rules requires that the determination of injury shall involve an objective
examination of the consequent impact of these imports on domestic producers of such products. The anti-
dumping rules further provide that the examination of the impact of the dumped imports on the domestic industry
should include an objective evaluation of all relevant economic factors and indices having a bearing on the state
of the industry, including actual and potential decline in sales, profits, output, market share, productivity, return
on investments or utilization of capacity: factors affecting domestic prices, the magnitude of the margin of
dumping actual and potential negative effects on cash flow, inventories, employment, wages, growth, ability to
raise capital investments. Accordingly, various injury parameters relating to the domestic industry are discussed
herein below.

a.  Production, Capacity, Capacity Utilization and Sales
76. The performance of the domestic industry with regard to production, domestic sales, capacity and capacity
utilization is as follows:
Particulars Unit 2019-20 2020-21 2021-22 POI
Capacity (applicant) MT Hhx Hhx il il
Trend Indexed 100 100 118 186
Production — Total (applicant) MT Hhx Hhx il il
Trend Indexed 100 92 113 127
Production — PUC (applicant) MT Hhx Hhx il il
Trend Indexed 100 93 113 126
Capacity Utilization based on Total Production % *EXO FHEXOf **X0f ** %0
Trend Indexed 100 92 95 68
Domestic sales (applicant) MT falaied falaied faleie falele
Trend Indexed 100 93 110 127

77. The capacity of the domestic industry has increased to cater the increased demand in the country of the subject
goods. The domestic industry could not utilize its capacity to a reasonable level. It is also noted that the
production and sales of the domestic industry also increased throughout the injury investigation period. As per the
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information available on record, though the supporters have increased their capacities during injury period, their
capacity utilisation remains suboptimal.

b. Market Share

78.  Market share of alleged dumped imports and domestic industry have been examined as below:

Particulars UoM 2019-20 2020-21 2021-22 POI
Total demand MT kel el ekl ekl
Trend Indexed 100 97 131 171
Domestic sales (applicant) % %0 %0 ***0h %0
Trend Indexed 100 97 84 74
Domestic sales (other producers) Indexed *HXOf *HXOf *HXOf *HXOf
Trend % 100 168 156 165
Domestic sales (total domestic % *HX0f *HXOf *HXOf *HRXOf
producers)

Trend Indexed 100 127 114 112
Import from China PR % X RO *HXOf *HXOf
Trend Indexed 100 60 74 74
Import from other countries % ***0/ ***0/ ***0/ ***0/
Trend Indexed 100 201 201 239

79. It is noted from the above that market share of the domestic industry has declined throughout the injury
investigation period. The market share of all Indian producers has increased in 2020-21 but marginally declined
after that. The market share of imports from China had decreased in 2020-21 but has increased thereafter with a
slight decline in the POIL. It is apparent from the above that the imports from China continue to acquire significant
market share in demand despite there being unutilised capacities available with the domestic industry and other
producers.

80. Further, while the market share of the other producers has increased, the same is increased majorly because of
installation of new capacities and production facilities by various new producers largely after the imposition of
anti-dumping duties. The information on record indicates that as many as seven new producers have set-up
production facilities in the injury investigation period. The Authority notes that it is logical for any new producer
to acquire some market share after commencement of production. However, it is also noted from information on
record that the capacity utilization of the new producers remains very low at 20% during the POI.

c. Inventories

81.  Inventory with the domestic industry has been examined as below:

Particulars UoM 2019-20 2020-21 2021-22 POI
I nVe nto ry M T **%* *k*x **x%* *%*%
Trend Indexed 100 93 117 134

82. It is seen that the average inventory level of the domestic industry has increased throughout the injury
investigation period, except for 2020-21. The increased imports from China have affected the inventories of the

domestic industry.

d. Profitability, Return on Investment and Cash Profits

83. Performance of the domestic industry has been examined in respect of profits, cash profits and return on capital

employed:
Particulars UoM 2019-20 2020-21 2021-22 POI
Sales MT Hkk Hokk Hkk -
Trend Indexed 100 93 110 127
Sales value (Rs. Lacs) Rs. Lacs sk ekk - ke
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Trend Indexed 100 126 219 235
Selling price Rs. /IMT il faleie il il
Trend Indexed 100 135 199 186
Cost Rs. Lacs falale el ke il
Trend Indexed 100 97 184 232
Cost Rs. IMT falaled faleled falaled falaled
Trend Indexed 100 104 167 184
Profit/loss Rs. Lacs Fhx Fxk fale fale
Trend Indexed 100 6,030 7,421 788
Profit/loss per unit Rs. /IMT il faleie il il
Trend Indexed 100 6,455 6,749 623
Depreciation Rs. Lacs Fhx falee ikl faleie
Trend Indexed 100 102 116 142
Depreciation Rs. /IMT Fhx Fkk Fhx Fkx
Trend Indexed 100 109 106 112
Cash Profit Rs. Lacs Fhx falee ikl falaie
Trend Indexed 100 636 774 200
Cash Profit Rs. /IMT Frk Fkk Frk Fhk
Trend Indexed 100 680 704 158
Capital employed Rs. /IMT Fhx Fxk Fhx Fkx
Trend Indexed 100 136 190 164
ROCE % ***0p ***0p ***0p ***0p
Trend Indexed 100 820 626 137

84. The profits, cash profit and ROCE of the domestic industry has significantly declined in the POI as compared the
previous two years.

e. Employment, Wages and Productivity
85.  The Authority has examined the information relating to employment, wages and productivity, as given below:

Particular Unit 2019-20 2020-21 2021-22 POI
Productlon MT *k*k *k*k *k*k *k*k
Trend Indexed 100 93 113 126
Employees NOS **%k% *%*%* *%*%* ***x
Trend Indexed 100 108 135 160
Production/day MT/Nos ek falale falale i
Trend Indexed 100 93 113 126
Wages RS LaCS *k*k *k*k *k*k *k*k
Trend Indexed 100 89 105 131
Wages / Employee Rs. / No. ek falale falale ol
Trend Indexed 100 83 78 82

86. It is noted that productivity has increased throughout the injury investigation period and the POI. Therefore, this
cannot be a reason for any injury to the domestic industry. It is also noted that the number of employees engaged
by the domestic industry in the POI has increased as compared to the base year. It is also submitted by the
domestic industry that the same has increased considering addition in capacity and the prospects of increase in
demand in the domestic market.
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f. Growth
87. The growth of the domestic industry has been positive with respect to production and sales. However, the growth
has been negative with respect to profitability, market share, PBIT and ROI. The inventories of the domestic
industry have also increased. The increased imports have had negative impact on the growth of the domestic
industry.
Particulars 2019-20 2020-21 POI
Production (Domestic Industry-Applicant) SF*X0 *HRX0f *HX0f
Domestic Sales (Domestic Industry-Applicant) -*F*0f %0 ***0
Profit/(Loss) per unit *HX0f *HX0f -F**0
Inventory -*R*0 ***00 ***00
Market share of DI (Applicant) in total demand -***0% -***0% -***0%
Profit/(Loss) (Rs. In Lakh) ***0% ***0% SxEROf
Cash Profit (Rs. In Lakh) ***0% ***0% SxEROf
Cash Profit per unit ***0 ***0 i)
PBIT (Rs. In Lakh) ***0p ***0p i)
PBIT per unit ***0p ***0p i)
ROI% **%0p i) i)
g. Ability to Raise Capital Investment

88.

89.

90.

The applicant contends that the decline in profitability and return on capital employed has impacted the ability to
raise capital investment.

Injury Margin

The Authority has considered the NIP for the domestic industry on the basis of principles laid down in the Rules
read with Annexure 111, as amended. The NIP of the PUC has been considered by adopting the information/data
relating to the cost of production provided by the domestic industry. The NIP has been considered for comparing
the landed price from the subject country for calculating injury margin. For determining the NIP, the best
utilization of the raw materials and utilities has been considered over the injury period. Best utilization of
production capacity over the injury period has been considered. Extraordinary or non-recurring expenses have
been excluded from the cost of production. A reasonable return (pre-tax @ 22%) on average capital employed
(i.e., average net fixed assets plus average working capital) for the PUC was allowed as pre-tax profit to arrive at
the NIP as prescribed in Annexure I11 of the Rules and being followed.

Based on the landed price and NIP considered as above, the injury margin for producers/exporters arrived at is
provided in the table below:

INJURY MARGIN TABLE

Injury .
NIP Landed value ; Injury
Producer / Exporters (USD/MT) (USD/MT) (U'\gaDr/?\;lrlr) Margin (%) Range
Changzhou Sveck
Photovoltaic New falaled falaled Fokk ***0 1-10
Material Co., Ltd.
All others ok ok ek *xX0f 10-20

.
91.

CAUSAL LINK AND NON-ATTRIBUTION ANALYSIS

As per the AD Rules, the Authority, inter alia, is required to examine any known factors other than dumped
imports which are injuring or are likely to cause injury to the domestic industry, so that the injury caused by these
other factors may not be attributed to the dumped imports. While the present investigation is a sunset review
investigation and causal link has already been examined in original investigation, the Authority examined whether
other known listed factors have caused or are likely to cause injury to the domestic industry. It was examined
whether other factors listed under the AD Rules could have contributed or are likely to contribute to the injury
suffered by the domestic industry.
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92.

93.

94,

95.

96.

The listed known factors have not caused injury, as is seen from the following:

a. Volume and price of imports from third country

The majority of imports of the subject goods are happening from China PR. The volume of imports from
countries other than China PR are not significant except for Vietnam. As regards the imports from Vietnam, the
domestic industry has contended in its application that the present investigation being sunset review investigation,
the scope of the subject countries cannot be changed. They have also stated that they are in the process of filing a
new application against Vietnam. Noting the submissions made by the domestic industry in this regard, the
Authority notes that the scope of the investigation in a sunset review investigation is limited to examining the
likelihood of continuation or recurrence of dumping from the countries already subjected to anti-dumping duties.
While domestic industry may also be facing injury on accounts of imports from Vietnam, the same is a matter of
examination through a separate investigation. In addition, it is also noted that in a sunset review investigation
there is no bar in continuation of duties against a subject country even if imports have started coming from other
sources post imposition of duties.

b. Contraction in Demand and / or Change in Pattern of Consumption

There is no contraction in demand for the products under consideration in India. The demand has, instead,
increased significantly throughout the injury investigation period.

C. hange in Pattern of Consumption

The pattern of consumption with regard to the product under consideration has not undergone any change.
Therefore, changes in the pattern of consumption cannot be considered to have caused injury to the domestic
industry.

d. Trade restrictive practices
There is no trade restrictive practice, which could have contributed to the injury to the domestic industry.

€. Development of Technology

Technology for production of the product concerned has not undergone any change. Thus, developments in
technology cannot be regarded as a factor of causing injury to the domestic injury.

The Authority has considered data for the domestic operations only for the injury analysis. Therefore, export

The Authority notes that the performance of the domestic industry during the years impacted by Covid-19 i.e.,
2020-21 and 2021-22 was relatively good. It is only thereafter that the performance of the domestic industry has
declined in the POI. Thus, the injury suffered by the domestic industry during the POI cannot be linked to Covid-

LIKELIHOOD OF CONTINUATION OR RECURRENCE OF DUMPING AND INJURY

In a review investigation, the Authority has to determine whether the subject goods are continuing to enter or
likely to enter the Indian market at dumped prices and whether injury to the domestic industry is likely to

The submissions of the interested parties with regard to likelihood of injury are reproduced herein below:

a. The domestic industry has not faced any injury and there is no likelihood of injury to the domestic industry.

97.
f. Export performance
98.
performance is not the cause for the injury to the domestic industry.
g. Impact of COVID-19
99.
19.
J.
100.
continue or recur due to these dumped imports if the duty is removed.
J1. Submissions by other interested parties
101.
J2. Submissions by the domestic industry
102.

The submissions of the domestic industry with regard to likelihood of injury are reproduced herein below:

b. The continued dumping and consequent injury on account of the dumped Chinese imports is a robust
indicator of an imminent likelihood of ever so intensified dumping and injury in the event of non-continuance
of the existing duties.

c. The imports are already coming at dumped prices which are causing injury to the domestic industry.
However, the existing anti-dumping duties are acting as a safety net, protecting the domestic
producers from suffering losses. If the existing anti-dumping duties are allowed to expire, the same



66

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

would lead to causing significant financial damage to the domestic producers to an extent where the
domestic producers shall be forced to shut shop on account of non-remunerative imports.

The domestic industry has been cornered and lost significant business to the Chinese exporters. They

have stated that while most of the business transactions in the sector are communicated verbally, they
have provided written communication wherein one of their customers has denied to proceed with
purchase from domestic industry on account of availability of “cheaper options” from China PR.

There has been substantial increase in capacities of the product under consideration in China PR.

Further, there are further planned capacity enhancements in China PR. They have provided following
evidences to substantiate their submission:

vi.
vii.
viii.
iX.
X.
Xi.

Xii.

Xiii.

Changzhou Bbetter Century Film Technologies Co., Ltd has signed a project investment with
the Xianyang City Equipment Manufacturing Industrial Park Management Committee of
Shaanxi Province and Xianyang Qindu District State-Owned Investment Company for the
construction of an 8GW photovoltaic module EVA film project in Xianyang, Shaanxi. The total
investment of the project is estimated to be 500 million yuan, and the plant is understood to
have begun production in 2022. The annual output value of the plant believed to be
approximately 1 billion yuan.

Changzhou Bbetter Century Film Technologies Co., Ltd has further invested RMB800 million
(US$125 million) into establishing 20GW of ethylene vinyl acetate (EVA) production in the
Chinese city of Chuzhou.

Dushanzi Tianli Hi-Tech Petrochemical in cooperation with Xinjiang and CNPC has started
production in September 2022 in a new EVA project with the capability of producing 200,000
tons/year.

On March 3, 2022, Zhongke Refining started up a 100,000 tons/year EVA plant to start up the
whole process and produce EVA products.

In 2022, Gulai Petrochemical started a plant with the capacity of 300,000 tons / year.
Further, in 2022, Shenghong Refining started a plant with the capacity of 300,000 tons/ year.
The estimated new EVA plant capacity added in 2022 is 900,000 tons.

In 2023, Ningxia Baofeng is expected to add three 250,000 tons /year capacities.

In 2023, Yulongdao refining and chemical integration is expected to add 700,000 tons / year
capacity.
The estimated new EVA plant capacity to be added in 2023 stands at 950,000 tons.

In next five years, China is expected to add new capacities of 1.6 million tons/year taking its
EVA production capacity to 3.5 million tons/year.

Zhejiang Petrochemical as well as Yanchang Yulin increased their EVA output by 300 tons /
year.

Hangzhou first takes up nearly 60% of the global market share, and the top three Chinese EVA
makers account for 80% of the global market.

f. The domestic industry has submitted an email communication from a potential buyer who has declined to
proceed with the order of the subject goods from the domestic industry on account of availability of cheaper
alternatives from China PR.

The existing capacities to produce the subject goods in the country have gone up by almost seven times.
Further, considering the growth in the sector in previous years, as many as eight new producers have set up
shop to produce and sell the subject goods in the country.

h. As a consequence of imposition of anti-dumping duties, the Indian industries were able to compete with the
dumped goods from China creating an optimistic atmosphere for industrial growth. This led to significant
investment in the sector with multiple companies setting up the production plants in the sector. However, the
import prices from China fell significantly in the POI period creating substantial risk to the new investments
made in the industry in India. The details of the newly added capacities are as under:

Name of Domestic Producres Capacity Available
Renewsys India Pvt. Ltd. (Applicant) ool
Vishakha Renewables Pvt. Ltd. el
Navitas Alpha Renewables Pvt. Ltd. ool
Alishan Green Energy Pvt. Ltd. ool
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J3

*kx

Enerlite Solar Films India Private Limited

*k*k

Filmtec Solar Private Limited

*k*k

Pixon Green Energy Private Limited

*k*k

Knack Energy

*k*k

Shivam Greentech
Sunlink
ECAP Greentech Private Limited

*k*k

*k*k

Total Indian capacity 62,731

Examination by the Authority

103.

104.

105.

106.

The Authority has examined the likelihood of continuation or recurrence of injury considering the requirement
laid down under Section 9A(5), Rule 23 and parameters relating to the threat of material injury in terms of
Annexure - 1l (vii) of the anti-dumping rules, and other relevant factors brought on record by the interested
parties.

The Authority observes that this is a sunset review investigation, the focus of this investigation is to examine the
likelihood of continuation or recurrence of dumping and consequent injury to the domestic industry. This also
requires a consideration of whether the duty imposed is serving the intended purpose of eliminating injurious
dumping.

All the factors brought to the notice of the Authority have been examined to determine whether there is
likelihood of continuation or recurrence of dumping or injury in the event of cessation of the duty. The
Authority has considered various information, as made available by the domestic industry and other interested
parties, in order to evaluate the likelihood of continuation or recurrence of dumping or injury.

There are no specific methodologies available to conduct such a likelihood analysis. However, clause (vii) of
Annexure Il of the Rules provides, inter alia, for factors which are required to be taken into consideration.
Further, the Authority has also examined other relevant factors having a bearing on the likelihood of
continuation or recurrence of dumping and consequent injury to the domestic industry:

A significant rate of increase of dumped imports into India indicating the likelihood of substantially
increased importation: from the data on record, the Authority notes that the imports from China decreased
in 2020-21 and increased thereafter with a substantial increase in the POI. The details are provided in the
table below:

Particulars 2019-20 2020-21 2021-22 POI
Imports from China (MT) 8,343 4,805 8,091 10,528
Index 100 58 97 126

Sufficient freely disposable, or an imminent, substantial increase in, capacity of the exporter indicating
the likelihood of substantially increased dumped exports to Indian markets, taking into account the
availability of other export markets to absorb any additional exports: From the facts and evidences on
record, the Authority notes that there has been significant capacity addition in China. The evidences
submitted by the domestic industry regarding significant increase in capacities as well as further imminent
increase in capacities have not been controverted by any of the interested party. Further, the evidences on
record indicate that top 3 Chinese exporters themselves enjoy more than 80% of the global market share. This
clearly indicate that in the event of cessation of duties, the dumped imports are likely to enter into Indian
market with increased intensity. In addition, the questionnaire response filed by the only cooperating exporter
from China also indicates substantial increase in capacities of the said exporter. It is also noted that a
significant capacity of the cooperating exporter from China PR is unutilized during the injury period.

Whether imports are entering at prices that will have a significant depressing or suppressing effect on
domestic prices and would likely increase demand for further imports: From the data on record the
Authority notes that the Chinese goods are entering into the Indian market at rates which have significant
suppressing/depressing effect on domestic prices. It may be seen that the landed value from China is below
the selling price and cost of the domestic industry except for 2020-23 and 2021-22. The landed value of the
goods imported from China were below the selling price and the cost of the domestic industry in the POI.
While the landed value computed above is without taking into consideration the applicable anti-dumping
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duties, the above examination indicates strong likelihood that in the event of cessation of the anti-dumping
duties, the domestic industry may move into a loss-making situation.

d. Inventories of the article being investigated: The domestic industry has submitted market reports
indicating that there is a “high probability of oversupply” in the EVA market of China. The said report also
predicts that the “China's EVA industry will remain basically flat in the next five years”. The questionnaire
filed by the only cooperating exporter also indicate significant increase in capacities, production and
inventory.

e. Continued dumping of the subject goods:_The dumping margin and injury margin both are positive for the
imports from China. Thus, in absence of duties, the dumping of the subject goods is likely to continue.

f. Third Country dumping: The Authority has examined the exports of the cooperating exporter to third
countries. The same is reflected in the table below:

Particulars Quantity | Value (RMB) (\(Jasllse) %éxogotfttsal Range
Below Normal Value okl ol Fkx ***0/f 30-40
Above Normal Value ol ol Fkx ***0/f 60-70
Total *kk *kk *kk ***%

It is noted from the exports to third countries of the cooperating exporter that 36.28% of the exports of the said
exporter is at dumped prices.

g. Third country injurious imports: The Authority has examined the exports of the cooperating exporter to
third countries. The same is reflected in the table below:

Particulars Quantity | Value (RMB) (\(Jashé)e) %:e%fotrﬁal Range
Below NIP *xk *xk *xk ***h 30-40
Above NIP *xk *xk *xk ***h 60-70
Total xx* xx* xx* ***0

It is noted from the exports to third countries of the cooperating exporter that 36.05% of the exports of the said
exporter is at injurious prices.

h. Third country exports vs. Exports to India: The Authority has examined the exports of the cooperating
exporter to third countries vis-a-vis the exports of the said exporter to India. The same is reflected in the table

below:

. . Value % of total
Particulars Quantity | Value (RMB) (USD) exports Range
Below NEP (India) ok ok ok *HEOL 30-40
Above NEP (India) ok ok ok *HEOL 60-70
Total E *kk *k*k ***%

It is noted from the above that the cooperating exporter has exported 31.68% of its goods to third countries
below its export price to India.

i. Landed Value below and above NSR of the domestic _industry in the POI: The Authority has also
examined the exports of the cooperating exporter to other countries. The data in this regard is summarized in
the table below:

Landed . % of
. . NSR (DI) Price
Particulars Quantity Value . total Range
(USDIMT) (USD/MT) Undercutting exports
I,:I\S/RBEIOW Fkk Kk KAk FhK Hkk 30-40
kj\S/F\;)A\bOVG Fkk Kk KAk FhK Hkk 60-70
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107. It is noted from the above that 31.99% of the exports of the cooperating exporter to third countries are priced
below the selling price of the domestic industry.

K. POST DISCLOSURE COMMENTS

108. The Authority issued the disclosure statement on 21st December 2023 disclosing essential facts under
consideration in the investigation and inviting comments from all the interested parties. Most of the issues raised
in the post-disclosure comments have already been raised earlier and addressed appropriately hereinabove.
Additional submissions, to the extent relevant, have been examined by the Authority below:

K1 Submissions by other interested parties

109. The following submissions have been made by the other interested parties:

a. Fresh calculation of dumping margin, injury margin and rate of duty should be done for the participating
producer/exporter.

b. The producer/exporter has provided all the necessary information as and when sought by the Authority
in the present investigation. Since, the Authority has conducted comprehensive review where dumping
margin/injury margin of producer/exporter and injury to the domestic industry have been redetermined in
the sunset review investigation, so the Authority should re-calculate and recommend the duty, if any,
based on the current data filed by the producer/exporter.

c. In a sunset review investigation, the Authority should act in accordance with Rule 23(1) and 23(3),
wherein the Designated Authority needs to review the recommendation of anti-dumping duty imposed
for the participating producer/exporters. It should not continue the dumping/injury margin calculated in
the anti-dumping investigation, rather it should be calculated in the present sunset review investigation
based on the present circumstances, especially when the producer/exporter is fully co-operative and
providing all necessary information as required by the Authority.

d. The Authority, in accordance with Rule 17(1) read with Annexure 3, should calculate anti-dumping
duty-based dumping/injury margin calculated in accordance with Rules and lesser duty rule based on the
non-injurious calculated in the current investigation.

e. The Authority is duty bound under Rule4(d) of the Anti-Dumping Rules, to levy anti-dumping duty
based on the dumping margin. In the current sunset review investigation, the Authority is bound by the
rules to levy duty in accordance with the dumping margin calculated in the current sunset review
investigation and should not continue the earlier anti-dumping duty. Further, in accordance with the
lesser duty Rule, implement/recommend the duty based on the lower of dumping margin and injury
margin.

f. In the past, the Authority has been consistently applying the above rules in their true spirit and
modifying the anti-dumping duty in the sunset review investigation. In several sunset review
investigations, the Authority has worked out and recommended fresh rate of anti-dumping duty based on
the export data of the participating producers/exporters for the period of investigation. Similarly, in
several cases, the Authority has also recommended withdrawal of anti-dumping duty in sunset review
investigations.

g. Itis submitted that the present investigation has been initiated by the Authority based on petition filed by
the domestic industry. Data submitted in the petition has been used throughout the proceedings including
public hearing by the domestic industry However, to our surprise, the information pertaining to imports
and economic parameters of the petitioner shows significant change as compared to the data filed by the
petitioner in its petition/ written submissions. The Authority is requested to clarify the source of the data
considered by the Authority and the reasons for the above changes before proceeding in this matter.

h. There was no dumping situation of the product under consideration imported from China PR and there is
no likelihood of dumping and injury form the imports from China PR. To continue anti-dumping
measures in this investigation will be inconsistent with the long-term and overall interests of the Indian
domestic industry and its downstream industries.

i. The domestic industry alone cannot fulfil the Indian demand; therefore, imports are imperative. The
existing duty has served its purpose and no longer required.

j. The producer/exporter believes that the constructed normal value (CNV) and non-injurious price (NIP)
calculated by the Authority is highly inflated and believe that the same is based on hypothetical
assumptions.

k. The Authority has examined the non-injurious price for third country exports and exports to India by
using the weighted average NIP/CNY compared with the transaction-by-transaction data which has
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resulted into erroneous figures. It is submitted that there are various factors that affect the NIP/CNY are
prices of raw materials, salary and wages, cost of utilities, depreciation, etc. The raw material used in the
production of the subject goods i.e., EVA granules, HDPE compounds and absolute ethanol. All these
products are petroleum based and their prices fluctuate highly.

The imposition of anti-dumping duties shall not be in public interest. In the present investigation, there is
a high likelihood that the petitioner would dominate the market and would create barriers for market
entry, which is harmful to the competitive environment and healthy development of the industry of India.
The petitioner is trying to get protection for his own inefficiencies. The petitioner provides in the written
submissions filed by them that the capacity of the Indian producers have gone up significantly.

K2 Submissions by the supporters

110. The following submissions have been made by the supporters:

a.

The continuation of anti-dumping is essential for the survival and growth of Indian Industry. The EVA
industry in India has seen tremendous growth in last 5 years due to the protection provided by the
government in the form of anti-dumping duties.

Despite anti-dumping duties, the Chinese exporters continue to export EVA sheets in the Indian market
at unfair prices. However, the existing duties have greatly help Indian industries in cutting losses and
acquire access to the market. At this critical juncture, the removal of anti-dumping duties shall lead to a
total chaos in the market of which the Indian producers of EVA sheets would be at the receiving end.

Most of the imports post imposition of duties are happening on duty paid basis. Thus, the import prices,
which include the duty component, are not reliable for the purpose of computing the landed value. If the
Authority is inclined to change the existing anti-dumping duties, the import transactions of the Chinese
exporters should be carefully examined before any change in duty is undertaken.

The disclosure statement does not reflect the actual market realities as it states that the injury margin of
the cooperating producer is in the range of 1%- 10%. This essentially means that the said exporter is
selling the subjects goods in the range of Rs. 360/KG to Rs. 420/KG in contrast to Indian producers’
selling price of Rs. 290/KG to Rs. 320/KG, which is not at all possible.

Revocation of duty or reduction in duty shall lead to proportionate decrease in prices, which shall force
the domestic producers to either suffer significant losses or close down operation. It is submitted that the
earlier duties should be extended without discontinuation/reduction.

At the time the anti-dumping duties were imposed in 2019-20, the EVA prices used to be in the range of
1,50,000 — 1,80,000 Rs/MT. Thus, the duties imposed against China in the range of 537 — 897 USD/MT
was considering the then existing prices of EVA sheets. At that time, the duties were imposed
considering that there is 30-40% gap between Chinese prices and Indian prices. However, since then the
prices of EVA Sheets have increased by almost 100%, owing to increase in raw material price. Due to
increase in prices of EVA, the duties imposed earlier are insufficient to protect the industry as they only
account for 15%-20% of the EVA prices. On the other hand, the actual gap between the Chinese prices
and Indian prices remains to be 30-40%.

Some of the supporters have submitted that the prices of the subject goods have increased since the
original investigation. They have requested to increase the quantum of anti-dumping duties imposed on
fixed duty basis in line with the increase in prices.

K3. Submissions by the domestic industry

111. The following submissions have been made by the domestic industry:

a.

There is significant difference in the quantum of imports in the transaction wise data submitted by the
domestic industry and the DGCI&S data relied upon by the Authority. The domestic industry
understands that the difference in the quantum of imports in DGCI&S data may be owing to difficulty in
segregating data and identification of the PUC on account of the fact that there is no dedicated
heading/classification for the PUC. However, the Authority may call for DG Systems data to verify the
quantum of imports. It is submitted that even the market intelligence of the domestic industry as well as
other Indian producers suggest that the imports from China PR are in excess of 15,000 MT during the
POL.

As per the market intelligence of the domestic industry, the cooperating exporter is exporting the PUC to
India much below the selling price of the domestic industry. Based on the NIP disclosed by the
Authority, the injury margin of the cooperating exporter should have been between 20%-30%.
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C.

It is noted from the disclosure statement that the injury margin computed for the cooperating exporter is
in the range of 1%-10%. Taking into consideration the NIP of the domestic industry, the landed value of
the exporter must be between the range of 3,15,000 — 3,30,000 Rs/MT. On top of the landed value, the
imports made from the said exporter attract anti-dumping duty of 590 USD/MT or Rs. 47,876/MT.
Adding the same in the landed value will give the final import value of Rs 3,62,876 to 3,77,876 per MT.
Considering that the domestic industry is forced to sell its product at Rs. *** Rs/MT, it is improbable
that the so-called cooperating exporter is selling its product in the range of Rs 3,62,876 to 3,77,876 per
MT. Had they been really selling their product on such high prices; the domestic industry would not
have hugely unutilized capacities and no buyer even at its current selling price of *** Rs/MT.

Most of the consumers of the domestic industry are also importers of the subject goods. It is submitted
that post issuance of the disclosure statement, the domestic industry enquired from its customers about
the reason for such high landed value reflected in the disclosure statement. Most of our customers
informed us those Chinese exporters are exporting the subject goods at duty paid or delivered basis,
wherein the invoice value includes the anti-dumping duty component or after importation expenses up to
the delivery of the product to the warehouse. As per the information available with the domestic
industry, the cooperating exporter (Sveck) as well as other Chinese producers have exported significant
quantities of the subject goods on such basis. The Authority should cross-check this with the exporter
and importer and take an undertaking to this effect. The reason for the non-cooperation of the exporters
with lowest duties and the importers is that they did not want to disclose this to the Authority. This is the
precise reason why the importer, despite being prodded, refused to file its questionnaire response.

The legal mandate in a sunset review investigation is to examine whether there is continuation or
likelihood of recurrence of dumping and injury if the duties are not “continued”. To this extent, the law
only allows continuation of duties in a sunset review investigation. It is for this very reason that law also
provided for a “mid-term review”, where duties can be varied on the basis of changed circumstances.

Duties in the original investigation were based upon the prices and landed value of the subject goods at
that time. Since then, the prices of the subject goods have increased significantly owing to increased raw
material cost. The increase in raw material prices of the subject goods entail increase in the landed value
and NIP, which leads to significant ad-valorem decrease in the duties.

The duties were imposed in original investigation against the cooperating exporter (Sveck) at 590
USD/MT, which was in the range of (25%-35%). The duties against other exporters in the original
investigation were 897 USD/MT, which were in the range of (35%-45%). However, owing to increased
prices, the said duties, on the basis of current prices shall be in the range of 10%-15% for the cooperating
exporter and around 20%-for the non-cooperating exporters, which is much less than the duties imposed
in the original investigation but shall be greatly helpful in protecting the domestic industry from further
injury.

The impact analysis carried out by the domestic industry in its petition for continuation of anti-dumping
duty has not been rebutted by any of the interested parties. The said analysis clearly demonstrated that
there will be negligible (0.34%) impact of 20% anti-dumping duty on the end users (without taking into
consideration cost of land).

The landed value of China is much below the cost of production of the domestic industry. The domestic
industry is able to sell its product above cost only because of the anti-dumping duties in place. However,
despite anti-dumping in place, the domestic industry is not able to recover fair price (as determined by
the Authority) of the PUC. In such a situation, any reduction in duties shall further deteriorate the
condition of the domestic industry and push it into a loss-making position.

The domestic industry is not seeking an excess protection in the present case. On the contrary, the
domestic industry is seeking a level playing field against the dumped and injurious Chinese imports in
the country. While in the original investigation duties were imposed against 4 countries vis-a-vis China,
Malaysia, Thailand and Saudi Arabia, the domestic industry only requested for continuation of duties
against China. This itself is evidence of the fact that the domestic industry is not seeking an excessive
protection but only a reasonable protection from the menace of the dumped and injurious imports from
China.

It is undisputed from the evidences on record that top 3 Chinese exporters themselves enjoy more than
80% of the global market share. In such a situation, the non-cooperation of the Chinese exporters is
intentional. Had the said exporters participated before Authority, it would have been clear that there is an
increased likelihood of dumping and injury. Their participation would have ensured that the data
regarding their capacities, production, inventories and exporters would have been on record. However,
said parties chose to not cooperate with an intention to deprive Authority of such critical data and
somehow get the duties revoked or reduced. The Authority should take strict note of the intentional non-
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cooperation by the Chinese exporters and recommend the continued imposition of duties earlier
imposed.

While analysing the exports of the cooperating exporter to third countries, only the exports made to Asia-
Pacific region should be taken into consideration. It is humbly submitted that the prices outside Asia-
Pacific region are historically and naturally higher on account of the macro-economics and the higher
labour costs of such regions. The same is evident from the following:

i.  There are miniscule imports of subject goods into India from countries outside Asia-Pacific region.
This clearly show that Indian market is not attractive for the exporters outside Asia-Pacific region.
This is because of higher prices prevailing in such countries.

ii. Even the exports of the domestic industry beyond Asia-Pacific region are much above their selling
prices in India. The same is evident from the details of exports of the domestic industries which is
already available with the Authority. For the sake of convenience, the same is also summarised in
the table below:

Country Export price of DI
Argentina Hokk
France Hokk
Netherlands Hokk
Saudi Arabia Hokk
Spain Hokk
USA o
United Arab Emirates Fkk
Total Hokok
India (Selling Price) *kk

iii. It is evident from the above that the export price of the domestic industry is above 20% higher in
other countries compared to the selling price of the domestic industry in India. This is because the
market in India and Asia-Pacific region is differently situated as compared to the market of other
countries. Thus, the high-priced exports made to such countries would not depict the correct position
regarding the pricing behaviour of the Chinese exporters. However, the market of the PUC in
countries like Vietnam, Taiwan, Malaysia etc. are similarly placed as the market in India. Thus, the
domestic industry humbly requests the Authority to carry out a separate analysis of the exports made
by the Chinese exporter to Asia-Pacific region before concluding on the pricing behaviour of such
exporter.

The exports of the cooperating exporter to third country do not hold relevance given the fact that it is an
admitted position that significant capacity of the cooperating exporter from China PR is unutilized
during the injury period. The Authority would appreciate that since the cooperating exporter has
significant unutilized capacities, its thrust would be to utilize its capacity to the fullest and continue to
dump in the Indian market.

In a sunset review investigation, the focus of this investigation is to examine the likelihood of
continuation or recurrence of dumping and consequent injury to the domestic industry. However, the
domestic industry notes from the written submissions filed by the opposing interested parties and the
disclosure statement issued by the Authority that none of the opposing parties have made any submission
regarding likelihood of continuation or recurrence of dumping and injury, except for a single generic
statement.

None of the interested parties have refuted/countered the vast number of evidences placed by the
domestic industry clearly demonstrating likelihood of dumping and injury in the event of
cessation/reduction of duties.

The prices of the subject goods are highly volatile. The prices have almost doubled from the original
investigation itself. In such a situation, a reference price-based duty shall not be in the interest of either
the domestic industry or the users of the subject goods.

On the back of the imposition of anti-dumping duties, increasing demand and the kind protection granted
by the Authority from dumped and injurious Chinese imports, the industry made significant investments
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K4.

in setting up new capacities for production of the subject goods. As against two producers in the original
investigations (there were four producers but two closed down by the time duties were imposed), as
many as 8 more producers set up plant to manufacture subject goods in India. The capacities to produce
subject goods in the country also increased manyfold. Most of the new capacity was added by the
industry in the POI on the back of significantly good 2020-21 and 2021-22 when China was facing
difficulties in exports on account of Covid-19 and high freight charges. However, once recovered,
Chinese exporters have intensified the dumping and a threat of existence is looming large over the
industry.

r.  The significantly dumped prices from China not only hamper the performance of the domestic industry,
but also restrict imports from other sources (except Vietnam- most of the imports from Vietnam are from
subsidiary of M/s Changzhou Bbetter Century film Technologies Co. Ltd., China). Thus, the Chinese
imports are also restricting the choices available to Indian customers from other sources.

Examination of the Authority

112.

113.

114.

115.

116.

117.

118.

119.

120.

121.

The Authority noted that most of the issues raised in the post-disclosure comments have already been raised
earlier and addressed appropriately hereinabove. The submissions raised by the interested parties, to the extent
relevant and not addressed elsewhere, are examined hereinbelow.

As regards the submission of the domestic industry regarding difference in the import data from private source as
submitted by them and the DGCI&S import data as relied in these findings, the Authority notes that upon filing
of application, the Authority sought import data from DGCI&S for the tariff headings provided by the domestic
industry. The DGCI&S import data was segregated and help was sought from the domestic industry with respect
to classification issues concerning PUC, and non-PUC. The difference in the import details between the
DGCI&S data and the imports detail in the petition was discussed with the domestic industry at the initiation
stage. No concern of any kind was raised by the domestic industry at any point of time during the investigation.
Therefore, the contention of the domestic industry with respect to the import volume, raised in the post-
disclosure comments, cannot be accepted.

The domestic industry has not provided any evidence regarding low price of the producer/exporter or that the
cooperating exporter did not report the details of its exports truthfully. As regards the submission of the domestic
industry and the supporters that the Chinese exporters including the cooperating exporter are exporting subject
goods to India at “duty paid” or “delivery basis”, it is noted that the said parties have not submitted any evidence
substantiating their submissions. In the absence of any evidence to this effect, the Authority is not in a position to
make any determination to this effect.

As regards the submission of the domestic industry that the likelihood examination with respect to the third
country exports of the cooperating exporter should be seen vis-a-vis Asia-Pacific region, the Authority notes that
there is no basis for a region-specific analysis of the exports made by the exporter.

As regards the submission of the domestic industry that reference price-based duty is not appropriate in the
present case, the Authority notes that that the prices of the subject goods have undergone significant changes on
year-on-year basis since the original investigation. Considering the volatility of the product prices, the Authority
deems it appropriate to recommend continuation of duties on fixed quantum basis.

As regards the submission of the interested parties regarding the modification of existing duties or continuation
of the present anti-dumping duty, the Authority notes that after examining the factual matrix of the case where
the domestic industry’s performance continues to be at sub optimal level, and there is a likelihood of
continuation/recurrence of dumping and injury, it is considered appropriate to continue the existing anti-dumping
duty.

As regards the request of the supporters for increase in duties, the Authority notes that there is no basis for
enhancement of duties in the present case.

As regards the submission of the exporter regarding the basis for construction of NIP and CNV, the Authority
notes that the NIP and CNV has been determined on the basis of the standard practice of the Authority and
Annexure I11 and Annexure | of the Rules.

As regards the submission of the exporter that there is no likelihood of dumping and injury and the continuation
of duties will not be in the public interest, the Authority notes that the relevant examinations are already
conducted in the appropriate part of these findings.

As regards the submission of the exporter regarding demand supply gap in the country, the Authority has already
noted that there is no demand supply gap in the country. The capacity of the domestic producers is significantly
above the demand of the subject goods in the country.
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L
L1.

INDIAN INDUSTRY’S INTERESTS AND OTHER ISSUES

Submissions by other interested parties

122.The submissions made by the other interested parties are as follows:

L2.

The world economy including Indian Economy is in bad shape currently due to the pandemic of COVID-19.
Further, the entire mission of the nation is geared towards affordable access to alternate renewable energy
such as solar energy.

Under the adverse circumstances of increased duty burden, imposition of anti-dumping duties will make the
cost of the subject goods uneconomical and burdensome in the Indian market.

Submissions by the domestic industry

123.The submissions made by the domestic industry are as follows:

The domestic industry has quantified the impact of anti-dumping duties on the end-users as indicated in the
table below:

. Per Module of
Particulars UOM 540 WP
EVA Sheets A KG faleie
Sale Price of EVA Sheets (before levy of ADD) B Rs Fxk
Value of Solar Module C Rs falaled
Value of other components (Junction Box, inverter, battery
cables, mounting structure, LT Panel, System Installation, | D Rs Fxk
Civil Work, Mounting kit etc.)

Total Value of the establishment E=C+D Rs falekel
EVA Sheets cost as a % of the total value of the | __ 0 k0,
Establishment F=BIE % &
Quantum of ADD at 20% G=B*20% Rs faleie
Impact of ADD on End Customer as Compared to the H=G/E % n—
Value of Establishment

Impact of ADD on End Customer taking into consideration 0

value of land | % 0.005-0.0005

The claims of the other interested parties that the imposition of duties would substantially affect the solar
industry and the availability of solar power in the country are baseless While none of the interested parties
made any meaningful submission with regard to the likely impact on the user industry, it is submitted that the
impact of the duties on the module manufacturers would be miniscule. Further, no data information or
evidence has been filed by other interested party to establish or even to suggest that the continuance of anti-
dumping duties would be having any severe consequence on the user industry. On the other hand, none of the
interested party has been able to controvert the impact analysis carried out by the domestic industry in its
application which clearly establish almost no impact of duties on the end user.

The protection of anti-dumping duties on the subject goods has helped the industry to not only establish itself
but also grow commensurate to the increasing demand in the country. The imposition of duties has led to
significant investment in the sector. The existing capacities to produce the subject goods in the country have
gone up by almost seven times. Further, considering the growth in the sector in previous years, as many as
seven new producers have set up shop to produce and sell the subject goods in the country. The industry as a
whole has created sufficient capacity to cater to the rising demand in the country. It is also a matter of fact
that many of these new capacities have come up in the recent past and, therefore, it is absolutely necessary to
give support to all these new investments.

Since it is undisputed that the dumping of the subject goods has increased significantly during the POI, non-
continuance of the duties would be severely detrimental to the new investments in the sector. The imposition
of duty has, in true sense, led to the industry being self-reliant or “Atma-nirbhar”. As stated earlier, if the
duties are allowed to lapse at this critical juncture, it would significantly affect the existing, established as
well as the new coming industries in the sector negatively.
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L3.

Examination by the Authority

124.

125.

126.

127.

128.

129.

The Authority notes that the purpose of anti-dumping duty, in general, is to eliminate injury caused to the
domestic industry by the unfair trade practices of dumping so as to re-establish a situation of open and fair
competition in the Indian market, which is in the general interest of the country. Imposition of anti-dumping
measure would not restrict imports from the subject country in any way, and, therefore, would not affect the
availability of the product to the consumers.

It is recognized that the continued imposition of anti-dumping duty might affect the price levels of the product
manufactured using the subject goods and consequently might have some influence on relative competitiveness
of this product. The Authority notes that the domestic industry has submitted evidences demonstrating that the
effect of anti-dumping duty on the downstream product would be in the range of around 0.34% in case of an
imposition of 20% ADD. If the value of land is also taken into consideration, the impact would be even less in
the range of 0.005% - 0.0005%.

The Authority notes that there has been a significant capacity addition by various producers of the subject goods
in the country. The existing duties have encouraged the new producers to come up with new facilities to produce
the subject goods. The dumped imports from China pose significant threat to these new producers along with the
existing producers.

The Authority notes that the fair competition in the Indian market will not be reduced by the continued
imposition of the anti-dumping measure. On the contrary, continued imposition of anti-dumping measure would
remove the unfair advantages gained by dumping practices, prevent the decline in the performance of the
domestic industry and help maintain availability of wider choice to the consumers of the subject goods.

The Authority also takes note of the fact that while in the original investigation the duties were imposed on the
imports from China, Malaysia, Thailand and Saudi Arabia, the present investigation for continued imposition is
only against the imports from China. Thus, there are sufficient sources available to the users of the subject goods
in the country.

CONCLUSION AND RECOMMENDATION

Having regard to the contentions raised, information provided, submissions made and facts available before the
Authority as recorded in these final findings and on the basis of the determination of dumping and injury and the
likelihood of continuation or recurrence of dumping and injury in the event of cessation of existing duties, the
Authority concludes that:

a. The applicant domestic producer constitutes domestic industry under Rule 2(b) of the Rules and the
application filed by them satisfies the criteria of standing in terms of Rule 5(3) of the Rules.

b. The Authority notes that in the original investigation three Chinese exporters namely, M/s Changzhou
Bbetter Century film Technologies Co. Ltd., Hangzhou First Applied Material Co. Ltd. / M/s Suzhou
First PV Material Co Ltd, and Changzhou Sveck PV New Material Co. Ltd. cooperated with the
Authority. However, in the present investigation only one producer M/s Changzhou Sveck PV New
Material Co. Ltd. has participated in the investigation.

c. The product under consideration continues to be exported to India at prices below the normal value,
resulting into dumping of the subject goods.

d. The domestic industry performance has improved significantly because of the anti-dumping duties being
in place. However, the data / evidences on record indicates that in the event of cessation of duties, the
dumped imports are likely to enter into Indian market with increased intensity.

e. The Authority also notes from the third country exports of cooperative exporter that significant share of
the said exporter’s export to third countries are at dumped and injurious prices. However, since the share
of imports from the cooperative exporter is only around 7% of the total imports in India from subject
country, it is highly likely that the examination of the data of other Chinese exporters would have
indicated even greater quantities being exported out of China at dumped and injurious prices indicating
the likelihood of further increased imports in India.

f.  There are significant unutilised capacities available with the Chinese exporters. The evidences filed by
the domestic industry clearly indicate that there is a “high probability of oversupply” in the EVA market
of China. The said report also predicts that the “China's EVA industry will remain basically flat in the
next five years”. The questionnaire filed by the only cooperating exporter also indicate significant
increase in capacities, production and inventory.

g. There is sufficient evidence to indicate that the revocation of the anti-dumping duty against China PR at
this stage will lead to continuation of dumping and there is likelihood of further aggravated dumping and
consequent injury to the domestic industry.
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130.

131.

132.

h.  While the duties are in place against imports from China, Malaysia, Thailand and Saudi Arabia, the
domestic industry has only requested for continuation of duties against China. Thus, the anti-dumping
duties against Malaysia, Thailand and Saudi Arabia are not to be continued.

i. Itis noted that post imposition of duties, several new producers have started producing the subject goods
in the country. The Indian capacity of producing the subject goods has increased by over 400%, which
clearly indicates the beneficial effects of the anti-dumping duties.

j. The continuation of duties for additional period of 5 years shall provide a level playing field to the
domestic producers of the subject goods.

The Authority notes that the investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry and other interested parties to provide information on the aspects
of dumping, injury, likelihood of dumping and injury and the causal link.

Having concluded that there is positive evidence on the aspect of dumping, injury and causal link, likelihood of
dumping and injury, if the existing anti-dumping duty is allowed to cease, the Authority is of the view that
continuation of duty is required on subject goods from China PR.

Under these circumstances, the Authority considers it appropriate to recommend continuation of existing
quantum of anti-dumping duty on the imports of subject goods from China PR. The non-cooperating
producers/exporters will be subject to the quantum of anti-dumping duty as specified in the “any others” row
indicated in row no. 2 of the duty table given below, which is the same as any others rate as per final findings in
the original investigations, and corresponding customs notification. Therefore, anti-dumping duty equal to the
amount indicated in Col 6 of the duty table given below is recommended to be imposed from the date of
notification to be issued in this regard by the Central Government, on all imports of subject goods, as detailed in
column 3 of the duty table below along with the footnotes thereunder, originating in or exported from the China
PR.

DUTY TABLE
Sl Sub Heading | Description of | Country Producer Duty Currency | Unit
No. | or Tariff Goods of Origin/ Amount
ltem* Country
of Export
1 2 3 4 5 6 7 8
3920 1011, Ethylene Vinyl Changzhou
3920 1019, Acetate (EVA) Sveck
1 | 3920 1099, Sheet for Solar | China PR | Photovoltaic 590 usD MT
3920 6190, Module New Material
3920 6290, Co., Ltd.
3920 9919,
3920 9939, )
2 3920 9999, China PR | Any others 897 uUsb MT
3920 9099.

*Custom classification is only indicative and the determination of the duty shall be made as per the description of
PUC.

N.

133. An appeal against the determination of the Designated Authority in this final finding shall lie before the
Customs, Excise and Service Tax Appellate Tribunal in accordance with the relevant provisions of the Act.

ANANT SWARUP, Designated Authority

FURTHER PROCEDURE
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